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 The claim of the applicants is th 

they A were Railway employees having 

-put.mOre than 120 dayS in service 
eqtitle4 under the Scheme for Vegula .ri 

V  sation in the Group IDt posts. The 

applicant. approached the Tribunal by 

way of O.A.77/05 but the O.A. was dis- 

	

missed on the KE* 	at ground of 
delay. The matter was taken before the 

High Court in W.P.(C) No.5188/2005, 

The High Court has directed the respo 
ndents to dispose of the representa 
tion filed by the applicants afresh 
ithin a time frame.• Vide order dated 
8.9.05 the respondents have again 
ejected the claim on the ground that 

V 	
he V 

ithin the stipulated eoth The____ -•------ 
,Plicants have now roduc ed_cop eis 

df the_applicatiOnS_submittedIj them 
faras anP a list sho 

wing that they have actually worked 

	

during the period. 	V 

4 
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23.1.2006 	øX.J.LSarkar, learned Standing àou-. 
nsej. for the Raiways submits that ith*i 
the legal question is when the Tribunal 
has dismissed the ear her O.A on the gro- 

'1r1 of .limitat4on . even though the High 
Cox 

	

had 
ck-,--; 

Cvr 	\- • 	

granted the benefit of diSpo1 . 	
.• 	df 	representations 1  . whether that will 
- 	 entitle this Tribunal again to try on tie 

subjeàt. This matter iskept. open and 1ie 
respondents are directed to Li. le a written 

3 	 stat tent fter six weeks, 
, POt the matter on 7 .32006. 
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ma ter en 9. 3 •661 
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PS the matter 
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3.20 	Heard ioaridnsej/ 	the 
parties. Orderpasaed, kept n searate 
sheets. 

The O.A, is d1sp4zsed 	at 
athissi stage itsief in terms f .he 

T 	erder. e cests. 
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29.03.2006 
DATE OF DECISION 

Tapan Chandra Dey & Ii Others 
Applicant/s 

Mr. LC. Chutia 
Advocate for th 

Applicant/s. 

- Versus- 

Union of India & Others 
Respondent/s 

Mrs.BDevi 
Advocate for the 

Respondents 

CORAM 

HON 'BLE MRKVSACHIDANANDAN, VICE-CHAIRMAN 
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Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in.the Digest 
Being complied atjodhpur Bench? 

Whether their Lordships wish to see the fair copy 
of theJudgment? 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 
GIJWAHATI BENCH. 

Original Application No. 21 of 2006. 

Date of Order: This, the 29th Day of March 2006. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN. 

Tapan Chandra Dey 
5/0 Shri Munindra Kr, Dey 
Village & P.O: Rangapara 
P.5: Rangapara 
01st: Sonitpur, Assarn, 

Md. Abdul Rahim Khan 
S/o Late Md. Ranjan Khan 
Village & P.O: Rangapara 
P.S: Rangapara 
01st: Sonitpur, Assam. 

Shri Kanaiya Goswami 
5/0 Shri Bali Narayan Goswarni 
Village & P.O: Rangapara 
P.5: Rangapara 
Dist: Sonitpur, Assam. 

4, 	Shri Kripa Sankar Tewari 
S/o Late Boll Ram lêwari 
P.O:Towbhanga, VIII.: NabiU. 
Tezpur, 01st: Sonitpur 
Assam, 

Shri Ram Pratap Bharati 
S/o Late Satya Narayan Bharati 
Vill. & P.O: Rangapara 
P.S: Rangapara 
Dist: Sonitpur, Assam, 

Shri Biswanath Mandal 
S/o Lakhan Mandal. 
Viii. & P.0: Rangapara 
P.S: Rangapara 
Dist; Sonitpur, Assam. 

Md. San Mahamad AU. 
S/o Late Nazer AU. 
Viii: Agiathuri 
P.O: Dadara, P.S:Hajo 
Dist; Kamrup, Assam, 

Shri Phatik Chowdhury 
S/o Abdul. Haque Chowdhury 
Vill, & P.O: Rangapara 



P.5: Rangapara 
Dist: Sonitpur, Assarn. 

9. 	Shri Sajal Dhar 
5/0 Shri Matilal Dhar 
VIII. & P.O: Rangapara 
P.5: Rangapara 
Dist; Sonitpur, Assam, 

10, Md.Tayab AU 
5/0 Late Kud rat AU 
VIIL& P.0: Kaniha 
PS: Rangia 
Dist: Kamrup, Assarn. 

11. Shri Subhas Sarkar 
5/0 Shri Sudhir Sarkar 
VIII: Narendra PaUl, Rangapara 
P.O. & P,S: Rangapara 
01st: Sonitpur, Assam. 

12, ShrI Gautham Sarkar 
5/0 Late Shasi Bhusan Sarkar 
VIII: Namanigaon 
P.O. & P.S: Rangapara 
Dist; Sonitpur 1  Assam. 	 ,,....Appucants 

By Advocates Mr, T.C. Chutia, Ms.M.Choudhury & Mrs.N.Nath. 

- Versus - 

1. 	The Union of India 
Represented by General.Manager 
N.F.Raiiway, MaU.gaon 
Guwahati- 11. 

2, 	The Chief Personnel Office r 
N .F .Railway, Maligaon 
Guwahati - li. 

Deputy Chief Engineer 
Bridge Line, N.F.Raiiway 
Maiigaon, Guwahati- 11. 

Inspector 
Bridge Line, N,F.Railway 
Rangapara North, Assam 	 Respondents 

By Mrs. B. Devi counsel for the Railways. 
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0 R D ERJORAL) 

SACHIDANANDAN, K. V J J 

The applicants, 12 in number, have worked in the 

Bridge Line, N.F.Rail.way, Rangapara for more than 120 days 

as casual labourers. They started working in the Railway 

department in the year 1975 and some of them had worked 

till. 1984 and their names have been recorded in the service 

record as casual labour. Some of the applicants received 

permanent salary alongwith bonus. But the respondents have 

irregularly dropped them from service. The applicant have' 

submitted several representations and for non-consideration 

of the same has forced them to approach this Tribunal by 

way of O.A. No.77/2005 praying for a direction upon the 

respondents for absorption in Group 'D' posts The said 

O.A. was dismissed vide order dated 7.6.2005 on the ground 

of delay. However, the matter was taken before the Hon'ble 

High Court in W.P,(C) No. 5188/2005 and the Honble High 

Court vide order dated 22.7.2005 passed the order, relevant 

portion of which is reproduced below: - 

It In view of the specific provision under 

the Act, 	we find that the learned Tribunal 

in passing the impugned order has committed 

no illegality and hence, the petitioners are 

not entitled to get any 	relief. 	Accordingly, 

the petition shall stand dismissed. However, 
the dismissal of this petition will not be a 
bar on the part of the Respondent authority 
to consider the 	representation, 	if 	any, 
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filed by the writ 

period of six months." 

petitioners within a 

/ 

In furtherance of that order the applicants have filed 

representations which were rejected by the respondents by 

the Annexure-1 order dated 28.9.2005, relevant portion of 

which is quoted below:- 

if 	Acco rdingly, the Competent Autho rity 

has consider the representation of the 

applicants in compliance of the above order. 

It is observed that as per Railway Board's 

letter NO. E/NG/II-78/CL/2 dt. 4.3.87, 

circulated vide GM(P)/FILG letter No.E/57/0-

Pt.XI(C) dt.13.3.87, all the Casual Labour 

were asked to apply by 31.3.87 for 

consideration of their cases to Deputy Chief 

Engineer, N. F. Railway (Bridge), Maligaon. 

But the applicants failed to prefer 
representation within the stipulated period 
i.e. 313.87, Hence their names could not be 

registered in the Live Casual Register. It 

is not possible to accommodate them at this 
distant date," 

The grievance of the applicants is that their claim has 

been rejected on . the ground that they have not preferred 

their claim before.the respondents before the cut off date 

i.e. 31.3.87. Being aggrieved the applicants have filed 

this O.A. seeking for the following reliefs:- 

"8.. (a) 	in the premises as stated above it is 
humbly 	prayed 	that 	this 	Hon'ble 
Tribunal would graciously be plèsed to 
pass order/orders as directions to the 
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respondents to absp rb the applicants in 

Group tD' pot as per scheme of the 

Railway Board and as per Railway 

Board's letter dtd. 43.87 setting 

aside the impugned order dtd. 28.9.05 

(annexure.1).passed by Respondent No.3, 

Directions may be given to respondents 

to register the names of the applicants 

in the Live Casual Register and to 

absorb the applicants in the Group 

post. 

Pass such any order or orders as to 

give complete relief to the applicants 

which the Hon'ble Tribunal may deem fit 

and proper." 	 - 

2. 	Mr. T. Chutia, learned counsel appeared for the 

applicants and Mrs. B. DevL learned counsel represented 

the Railways. When the matter came up for consideration, 

Mr. Chutia, learned counsel for the applicants submitted 

that the applicants have already annexed some documents 

with the O.A. to show that they have preferred their claim 

well before the cut 'off date i.e 31,3.1987 but that fact 

has not been considered by the respondents without 

application of mind. Counsel for the applicants submits 

	

that applicants will be satisfied if a direction is issued 	1 
to the respondents to consider the case of the applicants 

on the basis of the relevant documents and pass appropriate 

o rde rs. Counsel fo r the respondents submits that such 

recourse will meet the ends of justice and therefore she 

has no objectior in edopting such exercise. This Tribunal 

-, 	 L 



in 

also feels that such exercise will: suffice the ends of 

justice. Therefore 1  this Tribunal directs respondent No.3 

or any other competent authority, as directed by. him, to 

consider representation, for which the applicants are at 

liberty to file comprehensive representation alongwith all 

documents within a period of two weeks from today. The 

concerned respondent shall consider and dispose of the same 

within a time frame of three months from the date of 

receipt of such representation. it is also made clear that 

the respondents shall afford personal hearing to the 

applicants 1  if they so seek for. 

The O.A. is 	disposed of as 	above. 	in 	the 

c:ircumstances, there is no order as to costs, 

(K . V , SACHIDANANDAN) 
VICE CHAIRMAN 
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a Name Of thaAppl1cant:. 	 . 
b ResperUerits .:- Union of Ifldl8 & Ors 

• ic No. Of 'applicant:— 
Is the application•iri the proper form :-Yes/) .  

ether' name & Des xription and address of. ,  all the paers been 
• 	furnished in cause tit1é; YES/, . 
• 4. Has the application beri duly signed and verified YESJN'. 

o 	 5. Have the copies duly signed 	YES 'S 

• 6., Have sufficient number of cop±es of the app.1iction been filed:YES)4 
7. Whether all the annexuEès parties are implades:- 
8.' Whether Enflish translation ol decurnent.s in' the Languae:.YE5e. 

Is the apllicationjs in time :— YES/NO. 
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• 	18.Whether the relief soght for axisesut 6f -the Single YEJNO. 

1 9a1`1hethr the inte'im relief iS pfeyed for :—YS/, e 	. 
• 	2O.In case of condonatin of.de!y is filpd..it it Supported:yEN. 

21.Whether this caSe can be' heErd by SNtE — ENH67flIVISION BENOH: 
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* 	23.esult f the scrutiny with initiallof the ScrutinyClerk: 
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	GuWhtI wench 

The aplicants worked as casual labourers in the 

Bridge Line, N.F.Railway, R.aflgapara for more than 120 days. 

They started working in the Railway Department in the 

year 1975 and sOme of them worked till 1984 and their 

names have been recorded in the service record as casual 

labour, some of the applicants received permanent salary 
/ 

	

	along with bonus. But the Railway Authority illegally 

dropped them from services. The applicants submitted se 

•veral representations before the Railway Authority 

pursuant to Railway Board's letter dtd.4.3,87 and on several 

Occasions for their permanent abserpment inthe'Group'D' 

post which was duly acknowledged by the Railway Authority 

without any objection and was fotwarded for disposal. 

But no action is taken till today. Being aggrieved by the 

inaction of the Railway Authority the applicants earlier 

filed an application before this Hon'ble Tribunal being 

O.A. NO.77/2005 praying for absorpment in the Group 'D' 

Posts. The applicants had filed a Misc, petition being 

Misc.petiticn No.75/2005 for dondon&iOn Of delay. But the 

MOn'ble Judge dismissed the case on 7,6.05 on the ground 

of delay without going to the merit of the case. Thereafter, 

the applicants moved a writ petition before the Division 

Bench of the Hon'ble High court being W.P. (C) N0.5188/2005 

against the impugned Order dtd.7.6.05 passed by this 

Tribunal. The HOfl'hle High court on 22.7,05 dismissed the 

petition upholding the order dtd.7.6.05 nd further 

tkrespOridents are directed to consider the representations 

submitted by the applicants. considering the represonttiOns 

contd...2. 
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the Railway authority passed I_or aOS I efusirig 

• 	tcrcgistcr the names of the applicants in the Live casual 

• 	Register. In this impugned order the Railway Authority 

Observed that the applicants failed to prefer the repro-

sontot ions within the stipulated period, though the repre-

..sentatiofls were duly acknowledged by the Railway Authority 

• 	and were forwarded for disposal without any objection. 

Hence this application is filed befOe this Hon'ble Tribunal 

gainst the order dtd.28. 9.05 passed by; the Railway Authority. 

• 	
0 	

; 	0 • 	Fjlod by 	• 	: 

UOUL
0.00 	 •" 

• 	 AdvOcate, 
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t 
5l.NO. 	Annexure 	Parti ular wcht' 	4Je NO.. 

-- 

1. 	1 	Order dtd.28.9.05 issued 	3 
bythe I)ep.uty.:- chief Eflgi 

neer, Bridge o4tt, N.F. 

Railway, Maligaon. 

2, 	 2 	Railway's Board's letter %O 
dtcL 20. 9.01. 	- 

3. 	 3 	RepresentatiOn dtcL12.3.87 2.-T 
• 	 submitted by the appli 

cant. N0.16 

41 	 4. 	Representation dtd.i0.3.87 2-5 
• 	. . 	. 	submitted by the Appli 

cant NO.2. 

5. 	 5. 	RepresentatiOn dtth10.3.67  

submitted by the appli 
cant No.3. 

6 	RepresentetiOn d1d,i2.3.87 2_s- e3 
submitted by the Appli-. . 
cant NO.4. 

7, 	 1 	RepresentatiOn dtd.i1.3.87 
submitted by the •Appli 
cant NO.5. 

81 	 * 	8 	RepresentatiOn dtd.15.2.87 
submitted by the appli 
cant NO.6. 	 . 

9 	 9 	nepresentatiOn dtd.12.4..87 
submitted by the applica-
nt NO.7. 

10 

	

	RepresentatiOn dtd.11.4.87 
submitted by the applicant 
NO.6. 	 . 

11 	Representation dtd.11.4.87 	LI 
submitted by the applicant 
NO.9. 

• 	12. 	12 	nepresentation dtd.12.4.87 
subrnitted.by the applicant 

• 	 . 	NO.10. 

contd.... 
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SNO. 	JAn nexure  

13 	Order dtd.7.6.05 passed •_._-'- 
by the CAT,, 	whti"Bnch 
in Misc.CasC NO.75/2005 and 
O.A. NO.77/2005. 

14 

	

	Order dtd.22.7.05 passed 
by the HOn'b.le High Court 
in w.p. (c) NO.5188/20050 

15 	Order dtd.2.8.2000 passed 	( 	3 
by the i-icn'ble Tribunal, 
Calcutta in O.A.NO..160/1990 

4 

• 	 piled b 

Advocate, I' 
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IN THE CENTRAL ADMINISTRATIVE.- TRThtJNAL 

GUWAHATI BENCH . 

ORIGINAL APPLICATION NO. ,2 / 	/20060' 	
£ 

• 	 .; 

• 	 1. 	Tpan Chandra Dey 

• 	 . 	son of shri Munindra Kr. Dey, 

• 	 Village & P.O. Rangapara 

P.S. Rangapara, District - 

Sonitpur, Assam, 

Md. Abdul Rahim yhan 

son of Late Md. Ranjan Khan , 

village & P.O. Rangapara 

P.S. Raflgapart • District-

SOflitpur, Assam. 

shri Kanaiyzi Goswarni, 

SOfl Of shri Bali Narayan Goswami, 

Village & P.O. Rarigapara, 

PS. Rangapra, District 

sOnitpur. Assam. 

Shri Kripa Sankar Tewari 

son Of Late Boll Rom Tewari , 

P.O. TOwhhanga, vi1J.. -N abil 1. 

Tezpur, iiistrict- sOnitpur, 

ASsam. 
• 	 • 	 COntcL..2. 



V 	 V 	 V 	 V  

• 	 / 	 V 	

V 5. 	shri Ram Pratap Bharati, 
V 	 V 	

son of Late satya Narayan Bharat, 

village & P.O. Raflgapara 

V  P.S. Rangapara, District - 

sonitpur, Assztm. 

V 	6. 	shri Biswanath MZIndQl ., 
V 	

•V 	 sOn of Lakhan Mandal, 

Villag& P.O. RaflgEpara, 
V 	

P.S. Rangapara, District - 	 V 

V 	 • 	

V  sOflitpur,, Assam. 	• 	V 

V 	
V 	 7. 	Md san MhAmad Au, 	I  

SQfl Of Late Nazer Au , 
• 	 V 	

V village Agiathuri, P.O. Dapara 

	

V • 	P.S. HaJO  District- Kamrup, 

AsSam. 	 . 	
• 	 V 

B. 	shri Phatik Chowdhury 

son of .  Abdul Haque chowdhury, 

V 	Vihlage and P.O. Raflgapara, 	V 

• 	 District- SOnitpur,, Assarfl. 

9. V 	 V 	 Shri sajal Dhar, 
V 	 son of shri Matilal nhar , 

V 	 village and P.O. Rangapara, 	V 

P.S. RaflgaparZ,District- 
V 	 sonitpur, Assam. V 

• 	 - 	 • V 

	
• 	 COntd...3. 
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10. 

ii. 

12. 

 

 

M. Tayab AU , 

Son Of Late Kudrat Ali , 

Vi11a9016 Kafliha, P.O. Kaniha, :c 

P.S. Rflgia, District- Kamrup, 

Asgam. 

Shri Subhas Sarkar, 

son of shri gudhir sarkar, 

village Narendra Palli, Rangpara,. 

P.O. & P.S. Rangapara, 

District- sonitpur, Assam. 

shri Gautam sarkar , 

son, of Late Shasi Bhusn Sarkar. 

village- Namanigaon, P.O. & P.S. 

Rangapara, District-. sonitpur, 

As sam. 

Applicants - 

-versus-. 

Unionof md ia , 

Represented by General Manager, 

N.F.Railway, Maliqaon 

Guwhati - 11. 

Chief Personnel officer, 

N.F.Railway, Maligaon, 

Guwahati - 11. 

COfltcL..4. 
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3, 	Deputy Chief Engineer , 

Bridge Line N.F.Railway , 

• 	 Maligaon, Guwahati i-il. 

4. 	Inspector , 

Bridge Line, N.F.Railway, 

ngapara North, assazn. 

s2.4?j. 

DETAI LS 	APPLICATION: 

• 	 1. 	PARTICULARS OF THE ORDEP. AGAINST WHICH THE 

APPLICATION IS MADE : 

Order dt&28. 9.05 issued by the Office of the 

Deputy Chief Engineer, Bridge Line 1  N.F.Railwa, 

MoligaOn, cuwthatj- ii refusing to register the 

name of the applicants in the Live Casual 

Register. 

Further, the applicants beg to state that 

the application is made jointly for common cause 
Of action and the relief sought for herin is 

identical in nature. The petitioners submitted 

applications for absorption- in the post of Group 

'D' being casual labours/ Ex-casual labours as 

per scheme. of the Railway Board' s letter dtd. 

20. 9. 200 1. 

• 	 • 	 contd.0.5. 



S 	 5 	. 	 S .  

Copies of order'dtd.28.9.05 and 20.9.01 

are annexed and marked as pnnexure- .1 and 2 

2.  

The applicants declare that the subject matter 

Of which they want redressal is within the juris 

diction Of this Honble Tribunal • 

LIMITATION: 

The applicants further declare that the appli-

cation is within the limitation period , 

FACTSOF THE-CASE.: 

(1) 	The applicant NO.1was employed as casual 

labour in the Railway Department and he rendered 

his service from 8.4.62 and onwards for more than 

150 days and his name was recorded in the service 
'S  

record as casual. labour. He submitted several 

reresentations before the Railway Authority 

for permarent .obserpment but nothing has been 

done. Again, pursuant to Railway BOards letter 

NO.E/NG/ii-78/CL/2 dtd.4.3.87, the applicant 

submitted another representation on 12.3,87.the 

receipt of 'which was acknowledged by the Riilway 

Authority and that was duly forwarded for disposal, 

But no action has been taken till to-day. The 

Contd...6. 



applicant c:raves leave Of this HOfl'ble Court 

to annex the aforesaid representation along witht 

other available documents in the hands of the 

applicant with the applic at ion. 

A copy of the representation dtd.12.3.67 

is anneed and marked as Annexure- 3. 

I  The applicant No.2 was erlOyed as casual 

labour in the year 1976' and he worked as casual 

labour from 28. 1.76 uptO 13. 9.83 for all together, 

more than 354 days' • His name was recDrded in the 

service record of N.F.Railway, The applicant sub-

mitted several representations Lef ore the Railway 

Authority for permanent thsarpment. in the Group 

'D8pOst. Again pursuant to Railway Board's letter 

dtd. 4.3.87, the applicant submitted a represen-

tation before the Railway Authority on 10.3.87, 

the receipt of which was acknowledged and that 

was duly forwarded fOr disposal by the Raileay 

Authority. 

• 	 A copy of representation dtd.10.3. 87 is 

annexed' and marked as Annexure_  4. 

The applicant N0.3 was employed as casual 

labour in the year 1978 and he rendered his ser-

vice from 9.1.78 onwards and he rcndercd service 

more than 130 days in the Bridge Department Of N.F. 

Railway. The applicant submitted representat ion 

	

c,,,"l\' 	
.• 
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On 10.3.87 pursuant to the Rtilway Board's letter 

dtd.4.3.87, But the authority has nOtdcne any-

thing, 

copy of the representation dtd.10;3.87 

is annexed and marked as Anneure- S. 

The applicant NOX4 was enployed as casual 

labour in the Railway Department and he rendered 

his service from 29.1.78 uptO 15.5.84 all tchthor 

about more than 374 •days and his name was appeared 

in the list of casual lahours. Though the appli-

cant submitted several representations on diffe-

rent dates before the Railway Authority, again On 

12.3.87 he submitted another representation before 

the Railway Authority pursuant to Railway Board's 

letter dtd.4,3.87 t&rcceipt of which was duly 

acknowledged and that was duly forwarded for dis-

posal by the Railway Authority. 

A ccpy of representation dtd.12.3,87 is 

annexed and marked as Annexure_  6, 

The applicant NO.5 was emplOyed as casual 

labour in the Railway Department and he rendered 

his services more than 156 days from 27.10.75 to 

15.5.76. The applicant submitted several represen-

tttiOns before:the Railway Authority on different 

dates for permanent thsrptthent. Again  the appli-

Cant submitted another representation On 11,3,87 

cOfltd...8. 
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before the Railway Authority puruant to Railway 

BOard's letter dtd.4.3.87. But nothing has been 

done. 

A copy of the representation dtcL11.3687 is 

annexed and marked asPflnexure-7.. 

(vi) 	The applicant No.6 was employed as casual 

labour in the Railway Department and he rendered sor 

vics as such for 744 days from 10.108 till 15. 1.84 

in thesridge Department.Rangapara and he received 

cc scale of pay and his contemparary persons have 

already been ahsGrbed in the permanent post and his 

name was recorded in the serice record. Theappli-

cant submitted several representations for permanent 

abserpment in Group 'D' post from 15.2.87 Onwards 

but nothing has been done • phe representation sub - 

mitted by the applicant on 13.3.87 pursuant to 

Railway Board's letter dtd,4.3.87 could not trace 

out to he annexed with this application. The copy 

of the aforesaid representatIon has been lost 

while he was coming to R ileay Office far enquiry 

of his representation on 12.4.87. 

A copy of the representation submitted on. 

15.2.87 is annexed and marked as Annexure8. 

(viii) 	The applicant NO.7 was employed in the 

ailway. Department as casual labour at the ago Of 

24 years and he worked from 8.4.82 onwards for more 

Contd...9. 
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than 120 days. The applicant submitted several 

representations before the Railway auth(-' , rIty fron 

1984 to 2004 for permanent abs&rpmcnt, The appli-

cant on 12.4.87 submitted a representation before 

the Railway Authority pursuant to Railway BOard's 

letter dtd.4,3.87 but nothing has been done 

A copy of representation submitted on 

12.4.87 is annexed and marked as Annexure- 9. 

(viii) 	The applicant N0.8.was employed in the 

Railway Department as casual labour and he rendered 

service in the Bride Department, under the Bridge 

- 	 Inspector, N.F..Railway, Rangapara for 223 days 

from 9.1.7.8 upto 23.583 which)4 was recorded in the 

service book Of fl.F.a: liway as casual labour. The 

applicant submitted segeral represent at ions to the 

Railway Authority for permanent absQrpment in 

GrOup 'D( post from 1984 to 27,1.05 which are still 

pending and nothing has been done by. the Railway 

authority. pgairi the applicant submitted a reresen-

ttiOn on 11.4.87 pursuant to Railway BOard's 

letter dtd.4.3.87 the .receipt Of which was duly 

acknowledged and that was duly farwarded -  for disposal 

by the Railway authority. Though, the last date for 

submission Of repro senta ion was 31.3.87, but the 

representation was eeived which was submitted in 

the month Of April, 1987. The Railway Authority did 

contd. 10. 
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any objection about the late submission of 

representation, rather that was forwarded for dis-

posal 

A copy of representation dtd.11.4.87 is 

annexed and marked as Annexure- 10. 

(ix) 	The applicant NO. 9 was engaged as casual 

labour in the Railway Department at the ageof 

22 years and he worked from 8.4.2 Onwards for more 

than 120 days. The applicant submitted representa- 

tion on 11.4.87 before the Railway authority pursu- 

ant to the Railway Boards letter dtd.4.3,87, 

A copy Of representation dtd.11.4.87 is 

annexed and marked as Annexure- 11. 

(x) 	The applicant No.10 was employed as casual 

labour in the Railway Department and he rendered 

services as casual labour from 22.11.77 to 15.5.82 

for &Ltogher more than 340 days. His name was 

appeared in the list of casual labour under BRI/ 

RPAM. His name was recorded in the service record 

Of the Rilway authority, ie, submitted several 

representations before the Railway authority from 

1984 onwards for permanent abserpmcnt. Again the 

applicant submitted another rdpresenttion before 

the Railway authority on 12.4.87 pursuant to Railway 

~~(z N 
	 cOntd...11. 



• 	Board's letter dtd.4.3.87, the •receip 

duly acknowledged by the Railway authority 

forwarded for disposal. The aforesaid 

was not disposed of till today. and no 

been made to the app1ict till today 

of which Was 

d that Was 

representation 

communic 3tion5, has 

A copy of the representation dtd.12.4.87 
is annexed an d marked as Pnexura. 12. 

(4) The applicant No.11 was engaged as casual l.our in 

.the Railway Depatment in the' year 1978 and he rendered 

services more th 120 days as casual lour. He belongs 

to SC community. He submitted representation on 11.4.87 

before the 'Railway authority pursu't to the Railway 

Board'.s 'letter dtd4.3.87. The ap'licant is un1e to 

annex the aforesaid representation as there is no copy 

of the aforesaid representation available with him and 

the sne'was not kept by him for future use. 	- 

(xii) 'The applicant no. 12 was. engaged as casual labour. 

in the Railway Depatmerit and he r'drdered services 

as casual :1our from 10.478 to 15.1.84 for all tog'ther 

742 days. His name was appeared in the list of casual 

l'àour under BRI/PPM pr.epared by the 'Railway authority 

on 3.1.860 The applicant 'submitted representation before, 

• 	the Railway authority on 13.3.87 pursuant to Railway. 

Board's letter dtd4.3.87 for perinanen't abserpment..But 

nothing, has been done till today,.. 
• 	 y 	 . 

cti' A-7,n-j12(4).. 	•• 

2v 	 - 
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Further, the app11Cants beg to state that they 

worked as c asd al labours for more than'120 days 

in the Bridge Line, N.F.Railway, Rangapara and some 

of the applicants nnely Biswanath Mandal, Toy 	All, 

Kripa Sankar. Iowan, Phatk.  Chowdhury and Abdul Rahim 

Khan, the applicant Nos. 6 9  10,4, 8d2, they 

received permanent salary along with bonus. But the 

Railway authority illegally dropped than from service. 

At the time of, cagemnt all the. applicants were 

interviewed by the Railway' Authority. At present the 

Railway Authority has.driven fresh recruitent in the 

post of Group 1 .0' by taking new persons without. any 

experience igno4ng  the legitimate claim of the 
• On 

applicants. The illegal and atbitrary actLonthe part 

of the respondents in appainting new persons with 

pick and choose pol.cy is against the service juris_ 

prudence and, in violation .of fundental ri9hts 

of the.applicits.. All the applicants hive their own' 

failies without any p'oxmanent .eazning sources. The 

applicants have been pursuading the Railway authority 

• sjflCe 1984 till today for pexmanent abserpment. in the 

Group 'D' post. TheRiIway Board •vide its letter dtd. 

4.3.87' dire cted tb submit the representations within 

31.3.87. Most of the applicants submitted the re-

preéeniations before 31.3.87. .A few applicants sub.-

mitted . app1.CatiOfl in the month of pril, 1987 the 

rec'éipt, of whicki wee duly scknowledged and forvarded 

for disposal Without any obection. But nothing has 

been done by, the. respondt authorities . 

Gontd...J3. 
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• 	Being aggrieved by the inaction of the Rail 

Authority the applicants earlier moved an applica-

tion before this Tribunal on21.3.05 being O.A. No, 

• 77/2005 praying for absarpment in the Group '0' post 

in the Railway Deparnent. The applicants had also 

filed a Misc. Ptition being Misc. Petition No. 75/ 

2005 for condonation of delay. Though there was no 

delay in filing the application yet for abundant 

caution the Misc. Cse was moved. The Railway 

autibrity took several times to obtain instr(jction and 

to file affidavit but no instructions or affidavit 

was filed. Ultimately on .7.6.2005 the matter was 

disposed of without going to the merit of the appli-

cation. The Hon'ble Judges of the CATdismised'thoMisc. 

case without taking. into ac count. the merit of the 

case and the same was dismissed on 	ground of delay 

in filing the application. 

Thereafter the applicants moved a writ peti 

* . tion before the DivisIon Bch of the Hon'ble High 

Court on 22.7.05 being W.P.(C).No.5188/2005 ag ainst 

the impugned order dtd.7.6.05 passed by this Tribunal 

in Misc. Case No.75/2005 and O.A. No.77/2005. The 

Hori'ble High Court on 22.7.05 dismissed the appli.. 

cation uphlding the order dtd.7.6.05 and further 

respondants are dire cted di consider tte representations 

submitted by the applicants. Accordingly the Railway 

authority vide order dtd.28.9,05 passed an order con.. 

/ 	 . 	 Contd..14. 
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considering the representations of the applicants 
purportedly in complIance with the order of the. 
Hon'.ble High Court, In the ordeE. it is observed 

	

t 	 p 

that vide.Railway Board's letter dtd.4.3.87 all. the 

casual 1ours were asked t0 apply  by 31.3.87 for: 

- consider atioh of their:càses to Deputy Chief Engineer, 

N ,F. Railway (Bridg e), M aug aon. But 'the applicants 

failed to prefer xepresentati'on within that stipula 

ted period i.e. 31.3.87. Hence their names could not 
be registered in the Live Casual Register. The order 

• has been passed in 	manner and without 

• application of mind just to avaid contempt of Court's 

order. The impugned orde'1snot sustainlein the 

eye of law ad the facts of.the case, thatthe 

app1icnts submitted appliCatiàn pursuant to Railway 

• Board's.letter dtd.4.3.87'vathin the stipulated period. 

Hence, the applicants havechallengod this orderdtd. 

• 28.9.05 before this Hon'ble Tribunal. 

Copies of order dtd.7.6.05 and order dtd, 

- 22.7.05 are annexed and marked as ppnexures.. 

13 ana 14. 
, . 

GRWND FOR RELIEF WITH LB3AL PR0VISC11I 

(a) 	Deprivation of ben efit of absarption of the. 

applicants to the Group '0' post in the Railway,  

Department in violation of the Eailiay Board's 

order ( annexure- 2) and in violation of the Rai1 

way Boad' s letter No,. EMGjii_78/CL/2dtd 0 4.3.87.. 

Contd...15.' 
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Illegal and discriminatory action on the part 

• 

	

	of the respondents in not considering the case of 

the applic ants for the Group $ D' post 

The violation of principle of natuxal justice, 

equity and a  ckninistrative fair play. 

The illegal and arbitrary action on the part 

of the respondnts in not considering the represen-

tations submitted by the applicants pursuant to 

Railway Board's letter.dtd.4.3.87. The illegal, arbi 

trary and whimsical action on the part  of the respon-

dents in passing the order dtd.28.9.05 observing 

that the applicants failed to prefer applications 

within the stipulated period i.c. 31.3.87 

is based on wrong conception and mischieved of 

fts and non application of mind by the Railway 

authority. In fact the applicants submitted applica-

tion within the stipulated period 

6. 	DET9L S. cF REMEDY EXHPJ St EL) : 

Representations submitted by the applicants 

are not considered by the Railway authority, The 

applic ants prefer this application against the im 

pugned order dtd.28.9.05 passed by the yputy Ghief 

,gineer, Bridge Line, Maligaon 

Contd...16. 
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7. 	MATTER NOT PREVIOJSLY FILED OR PENG IN ANY 

'OTHRUS:— 
 

The rnatter.was filed and disposed of and not 

pending in any other Court 

	

8. 	RELI EF SCUG FX FOR 

In the premises a s stated above it is. humbly 

prayed that this Hon'ble Tribunal would graciously 

be pleased to pass order/orders as directions to the 

respondents t0 	sarb' the appliC ants in Group 'D' 

post'., as per scheme of the Railway Board and as per 

Railway Board's letter dtd.4,3.87 setting aside the 

impugned order dtd.28.9.05 (annexure— 1 ) 
/1 J  A 

htc63 
Directionsmay be given to the respondents 

to registor the nnes of the applicants in the Live 

Casual Register and to absaxb the applicants in the 

Group 'D' post . 	 . 

Pass such any order or orders as to give 

complete relief to the 'applic ants which' the Hon'ble 

Tribunal may deem fit and proper . 

	

9. 	INTIfWAL ORDER: - 

Directions may be given to thd respondents to keep 

12 posts of Group 'D' in the 'N.F.RailWay vacant till 

the disposal of the application . 

Contd..,17. 
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10. 	APPLICATIGN NOT SfNT BOST :- 

6WE" 
11.PARTIOZARS OFTE po&cLER..L_ 

Order passed on 2.8.2000 by Hon'ble Tribunal, 

Calcutta in O.A. 160 of 1990 dire cting, the Railway 
Authority to absarb the applicants in the post of 

Khalasi. The case of the appliCants is also similar 

to the aforesaid applicants of O.A. 160 of 1990 

who get  relief. 

A copy ofthe orderdtd.2.8.2000 is annexed 

and marked as Annexure 15. 

LIST OF E'IO9JRES :- 

Order dtd.28.9.05 

Order dtd.20.9.01. 

Representations and other documents of the applicants 

	

• 	iv. 	Order dtd.7.6.05 passed in Misc.Case No.75/2005 

	

• 	 and O.A. No.77/2005. 

V. 	High Court's order dtd,22.7.05 in W.P.(C) No. 

5188/2005. 

vi. 	Order dtd.2.8.2000 passed in O.A. No.160/1990. 

Verification ..,..18. 
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or 

LL_L_Q _LL2 

i, shri Phatik choudhury, aged about 45 years, 
son of Late Abdul Haque choudhury, resident of village- 

- 

Rangapar.a, P.O. Rangapara, District- 5Oflitpur, Assam, 

On my behalf and on behalf Of other applicants as 

authorised me by them, do hereby verify the statements 

made in the paragraPhsJ;4(Xi)[x/I)/4 ) 

q, it, ii)  / 	 are true to my 	Owledge; thOse 

made in the paragraphs 	(,) f)) (1'') fv) /Yj(Yi)  

(1 	be ing merof 

records are true to my information derived therefrom 

which I believe to be true and the rest are my humble 

submission before this on'ble Tribunal and have not 

suppressed any material fact. 

And I sign this verification on thisjdtday Of 

lanuary, 2006. 

/dredJtJ 
a g 

L2 A  LI 

E 	SfUrM $E m b IM 
.4e Is prQfletIV hctowrt birnJ IdsMIØI 

0 	nnsadar, 
i'Iftt, of Dstrict Judg. KLI 	

- 
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,r 	

tr 	i 	
LJA/ei16r I 

UFICE OF THE 
; 	 U ( ( 

DEteci09200 

. 

ri 	
&1 I others 

:: 

I .. 	: 	•- 	 -' 	..-- 
.:Sub . Compliance ofJudgment/ urcer - \/VP ( ) No.- 5188/05 	• F 	)k 	passed by the Hon blo High Coiirl'Ciuhati in Sri ph zi lil,  

Chowdhury and 11 others - vs -- Union of india & olhcrs. 

fef Representation of Sri Phat k Ch( wdhuiv & 11 othe; s Pt 12.8.05.  J4i) 	J 

uthority has gone through the representation of applicants non / order of the Hon ble High Court 'Ojul ...'i iii WP (C Ho . 	/fjj dd(ed 22 Oi 20 ' Observed as under 

filled 0 A No 77/05 and Mis',. ce No 75105 vhich were dismissed on the iirqL qj,limitation Thereafter being aggrieved of the order of Hon ble Tribunal they filed WP (C) 
ry.the Hon bie High Court / Gauhati But the same has also been dismissed by the z ô4bIeHh Court(Gauhatj with the following observation. 

that the learned Tribunal in passinq the inipunqed order has colnh,,itte, -j and hence the petitioners are not .ii',tlecJ to the any rclief.4ccordii,çj/1' the stand dismissed Howeve,, the ths/nissa/ of this pet itio, notbe a bas' on Respondent authority to consider the / C/, resenta fion if am tiled by the wilt within a period of six mo nt/is. 

the Competent Authority has 'onider the representalion of the applicants in P9cjarioe of the above order. It is obserier! that -, s per Pail' a Do-w'.Ys letter No E/NC,i( dt 4387, circulated vide GM (P) I MLG tttte Nu Ef7/0 Pt XI 	)-dt 13387 tl the Labourwere asked to apply by 31 .3 / for r'onsideratiori at their r'ases to Deputy Chief F Railway (Brirlge) Maligaon But tf c 	'Ii drits failed to 	- 	sentation withi:) the PerJ period i e 31 387 Hence the,, n,nes uuutcl no, e ieglst;ed in the LiveCasual t9 ccornmodate them at this distant late 

1. complies Hon ble High Court / Gauhuti dated 22 7 05 

I ,• 

• 	 . 

I 	
,• 	 •.•. 
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Ahorptjo In the 	of 	
Lbour 

• Ene on tb t* /RuPp1titary Livc Caui Lbour • pogivt 

	

A copy O Ii1y 	 o. EOreiax/ 

	

99/01fl9 cte 20.9.2001 C 	uo. 190/2001) m th uhj 	i forr 	f or iflQrntjo 	nc ctioa, 1Or' erIir 16 ttOrs 25 .7.97, 99 

	

and 26.2.2001 an reCerd. to in thLr pee 	lotte 

	

O. & Dtt 	This Of ficé 
W-M  

1. •(c)11/91/cLn1dt 25791 RECT 6lOE/227/144 (C) 
•2.i() 2 '95/PR..1/1 t. io.a.g 	RRc'. 9/227/144.pt.() 

	

3øCNG)10499/cL/19dt2e20 	
icECT 914 /7 iap, 

I 

	

• 	 Copy of the Ri1wy mjs letter ro. 11/99/Ciu,'19 dited 2.9.øi . 

borne on thO Ltvo/ 	Mr-Ontary Live COuól 
LihOur ROisters. 

In terms Of6 Of, 	 Iott 	G ovn nurb 	dtod 2G. 12.02 rel Of pPe 

c/vv 
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CSL1 tebour/ supplomentoICY Live ern.t LalloUr -  
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	 efl 	ed upte 40years in 	c*s of 
cera1 ciat. 4.3 yeer, In the ca-e of OC cd1pt 
•d 45 years in cese Of SCIS  

	

T Candidgtea  proVided 	- 

th,t ty bvc put in rninLrim 3 yearp 0ervice in eOntL 
flcu 	Lt Rft Per instruction contained in this  
-fbipta5 1etcr ra, dt.27,091 read 
with their Lettor 	(/ 	dtd.l1.1.9ç 

2. 	 be question of removaleff jn 
• 	 _9r•,e cenditjon5 	

CCpn
tinu 	or brQk) fOrte - 

pupo of çrnt Of o rexn to 

	

- 	mentioned above bs bGon ticen up Ab
- in the  

• 	vio 
 

	

Ogen lft itvm, to.41/20. -AIRT h-*a also to 	up - 
the eet.ion Of bnncunj 

 
tta tppar 	o limit. The 1attc 

	

-. 	has been carefufly "nsidered by this sinistry. It ha 
been 4ocide,41 that in part 131 Modifjj- Qf' the ins 

• t.rc'n quoted tehO 	excasu 	labeur who had  
put in minimum 120 tiey, cacuaL service, wthothsr conti.. 

• 	 Or IDL broken spel's - nd wore inttL1y OPcJe 	s 
cu.l LbOurs vithin th pre ribod jo 1a Of 28 
yer for goneralcariciat 	etd 33 yor, for sclssr • 	cndthjt 	wouLd he çiven ace. rolaxativn .  opto the -upper- • 

	

	aça 1iit Of 40 ye?4r' In caso Of con.0ral c di-tees and  43 years in -cat3e of C43C cfindidates and 4 15 yer-g in case - 

• ehrtjo in rou• 1 D 	rein uriaItorei. 	- 

	

• - 	3. 	• 	• It P 	 th*t bee 	- 
iur who were eLlicjible in respect f the ebo 

-• 	• fi-ctjon will be cido 	for ebsOrption with ptQs- • -. 
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Through :— 
S5E/13R/flPAt 

sub:- Prayer Lo ohcLVC vice vQQCnCY, 

I beg to say that I have come to know that excasUa1 
al3bour of your Dcp3rflOflt are to be postod vice v3cUnCy 
of Kia15i in your dqurtrnont. I put forward ny Ci 1id;La 

for the post 3 I have worked s casual labour in your - 
doartment as follows:- 	 - 

From 	 TO 	 Tot'S l  

• 	

0 	

since I have no job and hopefully waiting to got justice 
• 	 from the administration. I request your honour to consider 

as 3 candidate La r the post,Øi syipQthicQllY and cjive rre 
• 	 a ch3ncc to serVo and to save my family from starvUtion a  
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iinos I have no job and hopefully Waiting to get 
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I the undersigned with due respect and humb1esrubnjsjon 
It beg to lay the fo11ow1g few lines for your kind and ympathet1c'Jcons1 m 
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My name.is  Sri )11/ : : . 

lt

'\ l• 
and I am Ofle tof the surplus casual labour of the Bridgejvi2iO0f 
tki s R1y. :i: Worked for total recora of 	uayg in wor3irdy ro11owi;nL givexbow 
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1 25, 1 	 .5 2 & 1 	 281 ill , 	 between Rj 	section. 
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Provision road deckjn 	
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3 	I 	 - 	works beteen HZ/hLP section. 	lô,[f,Olt 
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on ccm p e 
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SSE/WVRPAN  

bg. Prayer to. observe vice vaaflCY. 

fs- 

g • say tht i have come to know that ox_casual 

r of )your jepartment are to be posted vice vcancy a 

aft in'yot! dartrflefl.t. I put forward my candidate 
'epoata8 Ia'Té worked as casual labour in your 

ment .i 5. follW$ 
. . 4•. 	. ... 

;IM'1. :. .• 	. Total Ddy 
OM  

89- •. 	

Mrfl 

inca..Ihaveno Job and hopefully waiting to get justice 
h.eifliStratbon. I request your honour 	consider 

anidatéfr the poSt.$A synpathiCallY and give n 
ñce8érv0 and tO save my family from starvation. 

Yours faithfully, 

f /c ILJ 
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• Ex- casual Labour 
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N.F.Rly. 	 A 
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Pt .XI (C) ()t • 13 .3.87 • I tould like to submit the appliciAtlon fur 

	

point:rri?nt. 	. 
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ductior1 cJu1ificAtion - 

Prscn1 marks of ienL-ifict ion —  41 
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i S(, (1otiW.. 
attested 'opies of Cau1  Lbour ;.. 

Card or any other proof of his Câul  
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The 	 EIMLG  4 / 	Nrq Rai1wdy. 
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I' 	Sub.- Prayer to observe vice vaeancy, 	
j • 	' 	•'' 

i . '. 	.'Rqfj- 	•. 	 I' 

••'• 	 :, 

I 	 I I  

I beg to sy thaL I have COme to know that excasua1 Of 70urDcparLrncnt 3re to be posted vice vQcunc '. t/ of Xhu1sj in yow dartmont 	 y 
I put fo'ard my cndjdath for tho post a s i have Worked As caua J3bour in your I 	 p.a 	fo11ow.. 	 - 

Li 
i. 	From 	

TotJ.  V 	l  
22 //.77 	 7 	91 

- 2 	, 	7' 	 3 78' 	 27 
28 3 7ê  
•. 	 '-Sc82- 	 •• 	

'I 

1nco I Iiuvo no Job anci hopefully 
10111  thc a dmifljaLLtjQfl 

I rcK]uc!3L your honour to Consider lLl 	3 cn11cit0 for tho pos L, 	SYrI)Uthica1jy nd givo i chQnc to servo unci to 50v myfainily from5tarvdtion.  

lei  

. 	
.:f,'lI 
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Yours f3lthfully 

c 
Ex-cusual Labour 
Under IJRI/RPAN 
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Li at of ('aji 131, 1 bou r unhler 43UT/RpAN ahowlflg thciir to tul 
iflbo:r ci 	(I a y I I u 	oil ir 1 p 	, jrle urv] ])Ø 

 1 1 who h ul Lill tuil tti1 t huj 
"I pl, 	LI o II rL) •r 	I L 4 t 	0  1 	t  114  Li 1)0 'fl 1) 1.  (3p a j:tn1 Lui p Lic u on I o d. ty, 

----------------  --- -------------------------------------------- 
;i, -1lubrI 	C' Casual 	Father' q 	tal No 	To:td No. 	. Grand flo. 	Labour a 	 .. 	arne 	of days 	dayi a 

• 	 worked 10 worked in  
opofl line POFI Bill Spi, 

16 	St;beh Singh 	 'pru Chaflrl 	. 309 	. 	6 113 	927 
2. 	1 iay Ch, Porn 	D,C, Boro 	240 	 194 	442 

Vi r gki IA a th Yad av 	U. N, Yudav 	214 	 214 
'1. 	IxrI. Iuruyafl Ucj ro 	13. 1. 	13oto 	1915 	594 

a'1 h ofl 	hL'CT.11O r ty 	ri ul (7 h1crabo- 107 	6 10 	797 
/ 	 rty 

•ii Pi''iII 	;) 	1)1)11, P.0, 	Dhu v lii'! 6 i) 
•,.7. ti p1 	BUIJ . 	U. 	l)a 	• 

106 . 	x 106 
ujiu mi r 	ii al Mn i al -••  10 1 . GO 4 . 

Ti .1 	Uhalij i. 	'Ph up a . 	P. Ph ap a 164 18 73 
1 	'. Pam'uh KaUtF . 	JCaU 	I 19 386 ¶,49 
I 	I 	, IT lh 1)4 1 	0 ho q h 	i fl, Ti 	0 ho oh I 1 6 X 14 6 
1 2/ Ilararl 	thlafldal P. 	aflda1 144 X. 144 
1 	3 1afldak1 	ihore 	F3 	rTh 1. 	R. 	fll 134 252 
1 	/ M aflj 	t 	Siogh tarn 	Lal 13d G1Q 74 1  

Biowanatli Muni Manai i6 6i 744 
1 Guu tam 	clarkar B. 	Sark a r 124 515 742.. 
1 7,V B1 ram Buoumatary . 	U. U. 	 oil 	Cary 106 46.1 •- 	,... 	- 	6 '1 . 

R. R. 	Khtn 94 261 . 
1 	O •  11:1 ral al 	Chav,hafl U. U. 	Chowhafl 74 . 	433 . . 	507 ,. 

'L1 uy,ar. 3. II. 	Tuvar1 59 1. 	315 374 
1. Md 	Tab ab t1 i 1 c3, 	K, 	AU ........ . .. 	-• 	

03 - 	:- 	340 

Corti C'i ed 	that th 	above 	stateman to in pap a rq a an 	a o mp 	et 

v.'ih the oaual 	labour rg.or 	tind 	the abovcj a taj',f 	1)ad.ubl±t1 tht3ir 

applioLitio.fls f o r 	registrat:iofl. . 	. . 	-. 	. 	.. 

°cdwtruip 
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STR llhi$LN.\L  

Misc. Petition No.75  nI 2005 & 
O.A.N.77 of 2005 

l)a te of order ;  Th is, the 701 Day uf J u ii 2005. 
HON'jj MR.JusTIcE C.S1vAjAX VICF - ;j IA] 	 \ 

HON'nJ F \iR.K.V.ppJ)N A1)JJ\} IIAjj\j: \'fl IIU 

Shri Phatjk ChowCJ Ii urr 
Son of Abd ul HAQUF Ch owd Ii ury, llage & P.O.Rangapara 
Disi:ric t Son i Lp U F 

Shi-j Biswaiiath Manda], 
Soii cI Lakhaii Mandal 
\'ifla(je & 
P.S.Ranqap 
Disrrict - ,,~ mli tjm r 

Md .Ahd uI Rah man Khaii, 
Soii of Late Md.Raiijaii Khan, • 	 VilIa 	& P.O.Ranoapara 

• 	 P.S.RangaJ)r i)istrjcf S1tp r,Asam 

J\ld.layaI) All 
Sn of Late Kudrat Au, 
VilI.Kan iha, PX).Kan iha,p.:; .Rangia Di't -rir icani ru 

'Shri Subhas SarLar, 
Soii ot S ii ri S u dl ir Sa rkar, 
Village-Narpji dra PalIi,Rm ga.)ara, 
P.Q.& P..Raiiqap1 
Distrnt -Si1 it;p ur(A.ssaIl)) 

Tap n C hand ra I)ey, 
Scm of,  Sh ri Mun in ci ra Kr.Dey. 
'Thage & P.O.Rangapara 

P.S .Ra ii q apa ra, 
DistrictSon] tp u r(Assarn). 

Shri Kripa Sarkar Tewarj 
Son of Late Boll Ram Twai- i, P.O.Towbhanqa Viliage.Nj)jJj 
Tezpurj)jstj.i c t. Son itpul- (Assajn) 

Shri Can Lain Sark - , 
Son ot LcLe Shi Bliusan Sat k ii \'Iilag Namanlyd)fl P u \ P 
Rangapot a, Disti id Sonitptii ,S>d1II 

S ii ri fam Pi- a La p Ii az - a Li. 

13 
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V 	Son of Late Saa Naryfl Bharati, 
Village & p•QRangapara1 
p.S.Rangapara, DistriCt$otPlh1 
(Assam'). 

Shri Kanaiya GosWarni, 
Son of Shri Bali Narayafl Goswamli 
Village & p.O.RangaPara, 
P.S .Rang apara1 DistrictS0flhtPs 
(Assarn) 

Shri Sajal Dhar 
Son of Shri Matilal Dhar, 
Village & p.O.Rangapara, 
District-Son itpur 
(Assam) 

12- Md.SanMahmad Au, 
Village Agiathuri 
P.O.Dapara, 
P.S.Hajo ,DistriCt .KamrUP, 
(Assam). 

Applicants. 
19 

• 	 / 	Advocates Mr.T.C.Chutia, Mr.M.ChOUdht1rY, 

• 	 '' 	s.N.Nath Ms.B.Deka. 

0 	 -V rsus- 

Union of India, 
Represented by General Manager, 
N.F.RailWaY, Maligaotl, 
Guwahati-11-. 

Chief Personnel Officer, 
N.F.RailwaY, Maligaon, 
Guwahati-1 1 

Deputy Chief Engineers 
Bridge Line, N.F.RailWaY, 
Maligaofl, Guwahati41. 

Inspector, 
Bridge Line, N.F.RailWaY, 	 Responde11t 
Rangapara North, Assam, 

By Advocate Mr.S.Sarma, Railway Counsel. 

ORDER( ORAL). 

SIVARATAN1 I (V 
The applicants have stated that they were engaged as Casual 

Labour in the year 1982-83 In view of the Scheme for assignI11e1 ol 

9N/ 
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3 * 

temP0r' statuS and 
5 5equ ent absOrPtion in the post of GrOUP 

	

of the ailWaY Depart1flt they claim 
	h ed te benefit o the said 

schele. The 
g evance of 

the applicah1 is that 
boUgh they had 

produced the relevant records before the R
esP0 lents and sough[ 

for temP0ra statuS and they have not been 1cluded in the 
1)lflel ol 

Casual 
worker for absOrP0O The appl1C 

	it is stated su bm 	dl itte 

several represe 	
tioflS to the 	ilWaY Auth0r 	

for their perI11anet 

abS0rPon but 
0th1ng has been done by the 

ilWaY Auth0f so far. 

The appliCas1 therefore, have filed this O.A. seekiI9 for 
direC1i0 1.0 

the respondents to absorb them in the Group 'D' post in comP1ia1e of 

the cornmtcatb0n which 
IS produced as AnneX e All dated 20.9.0k 

issued by the Railway Board. 

2. 	Accord 	to the applica 	
th oUgh there is delay in filing th e 

application since their repres 
itauo'15 hd uu been diSl)0' 	of 	t 

by way of abundt cauti0 they have filed the 
apPliCat 	dat'd 

20.9.05 seeking for condonatioll of delaY, if 
any. 

. 	
W 	

have heard Mr.T.C. 	
tia, learned coUflSCI for the 

apphiC 	
and Mr.S.S8l' learned Rai 

	
for the lway counSCI 

5p0flnts. 	The counsel for the appliCB1 
	

submits that the 

d promPtlY repres ted before 
the 	

ilwaY auth0rI 

apph1ca 	ha 

 

poSl- 
e post of Group 

trati e 	for benefits of the sche1 	
for absorption to th 	

'' 

, 
d that 	

5leepiIg over 
the ResP0n I 	are 	

the repreStatb0t 

i
thoUt any action. With reference to various deciSi0 of 

the 
h 

 

Supreme Court the learned counsel for the appliCa0 submits 
that 

the fault of the Resp0fl in not 
the reprC5etatb0n 

promPtlY and not intirnat9 the result of 
SUCh 

repre5tat0hl cafl° 

be a g round for rejecting the appl1Catb0 on the ground of delaY. lhc 

~~V 



/ H 
counsel also submits thaL ends of justice would demand that the c 

of poor illiterate casual workers must be directed to be considered. 

4. . MrS.Sarma, Railway counsel on the other hand submits that 

there is inordinate delay in filing the ap!)lication. He furher 

submitted that the applicants were engaged as casual worker during 

the year 1982-83 and the Scheme was implemented in 1987 itself. 

Even according to the applicants the decision of the Calcutta Bench of 

the Tribunal (Annexure A to the Misc. Petition) came as early as in 

August 2000 but the applicants have filed the application in the year 

2005. He points out that it is very difficult to trace out the records ni 

1982 -83 for ascertaining whether the applicants are having 240 days 

continuous service in a year during the relevant period. 

5. 	We have considered the rival contentions. As pointed out by - 	. 

Railway counsel, in the normal course it would be difficult to trace out 

the service particulars of the applicants of the year 1982-83 after a ! 	y ° 	eV 	lon g period of about 23 years. Since the facts and circumstances ot 

each of the erstwhile Casual Workers are relevant, instead of waiting 

for a decision in some body else's case the applicants ought to have 

prosecuted their claim first before the authorities and then before this 

Tribunal at the appropriate time. In the instant case even after the 

decision of the Calcutta Bench of the Tribunal rendered in 2000 the 

applicants waited for about 5 years thereafter to file this application. 

5. As already noted, the appicants' claim is based on their 

engagement prior to 1982-83. The representations filed by them do 

not disclose sufficient materials to show, prima facie that they satisfy 

the requirement of the scheme. At this point of time 	a direction 

cannot he issued to the respondents to consider the claim of the 

applicants for absorption with reference to engagement prior to 1982- 



83. The applicants had an opportunity earlier. They did not avail 

properly. We are not satisfied that applicants have made out sufficientl 

grounds, for considering the delay in filing the application. 

6. 	In the circumstances the Misc. Petition is dismissed. 

Consequently, the O.A. is also dismissed. 

Sd/ VICE G1MI 
- 	

- 	 / M EMBLK 	) 

, fr  )trt r' 	' 
TJE C9! 

-ç 

sei11 nfiir' (T) 

CA. T. 



Date of delivery of th e  
requisite stamps and 

folios, 

clRI4i, 	 t 

Date on which the copy 
was reat,  for deilvoly. 

• Date of application for 
the copff'' Dat çj fixed for notifyir 

the requisite  numbar of 
8tamps and foiIás. 

S7' t Q  

Date of making over the 
copy to the applicant. 	

• 
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ti VIL APPELLATE SIDE 

(:'it R u I c 
	k3PCe 	No 	 of 1()() 

i\p eflan 

Pc IiOOCF 

pkct< 
Ver: us 

cø} 1rCifck (?~ nL  
e oorulent 

- A 1)jX 	I  

lJsite J';iri y 	N (T 	rc)"04—ilLO 4 

Ntng hyOl I icer or 	 Serw • 	 liit 

Advx:ate.. 
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0 
Oife 	"'il.iS 01 

k1: 	lI0kIIt' 

1 	 12! 	3 

V4. 
F AA 

- 	-- 	 ____ 



?1t 
nd 

/ shri Phatik ChoudhUryt 

Son of Abdul Haque ChoudhUry. 

village & P.O. pangapar. 

District sonitPur (7ssam). 

20, 	Shi BiSwarlath Mandal, 

SOfl of jakhan iianal. 

• village & P.O. PangaParao 

P.S. iangaPara. Dist. sonitpur, 

(Issam) 

, 	
143. P bdul  phjm Khafl. 

son of Iate Md. Raflian Khafl. 

Village & p.0. RaugaPar.. 

P.S. RangaPara, Di8t. 5Qfl.itpr. 

(SM) 

Md.'rayab Zlie sort of late Kudrat 
40 

 

ili. viii. Kaniha.P.0. 

P.S. Rangia.Distnict Kalflr'UP. 

otd. .5 
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5 • 	Shri iubha6 sa rica r, 

• 	 Son of shri Sudhir Sarkar 

ViIiagQNarefll Paul. Rzlngapara. 

P.O. & 	gangapara, 

• 	i)istrict ..sonitpur (Psaam) 

6. 	apari Chandra ney, 

Son of shri Murlindra Kr.Dey. 

vni. & p.o.RangaPar, 

P.S. Rangapara, Dist.SonitPur. 

(soam). 

• 	 - 	•• 	 tSP 

l.p 

 

5flL1. JJ4H1 .)GLI!'s 

Son of Late 13011 cam Tewari 

p,O,Towbhanga,Vili. wabill. 

Tezpur, DISt. 1onitpur,(ASSam) 

8 	shri cmutam sarkar, 

Son of late Sikasi Bhusan Sarkar, 

Viii, Narnn.tgaofl, P.O..& P.S. 

Rangapara, Uit. sónitput, (Jesam) 

9. • shri Ram Pro tap Bharatl, 

3n of late Satya Narayan BharaU, 

Viii & P.O. Rangapara, 

P.S. Rangapara, 1)1st. sonitpUr. 

:(2¼osam) 

coritd. • 6 



-c- 

10. 	Shri Kanalya Ooswaml, 

Son of Shri Pall Narayan Ooswarni, 

Village & P.O. Rangapara, 

P.S. Rangapara,Djstrict * Sonitpur, 

(Asaain 

11, shri sajal Dhar, 

Son of shri ' Mcitilal Dhar, 

Village & P.O.Rangapara, 

P.s, T?angapa, District 

Soni.tpur, (1s;am) 

12. bid. san Mahaniad All, 

Son of Late Nzer ili, 

Village Agiathurl,P.O. Dadara, 

P.S. Hajo, DiRtrictKamrup, 

(Aesain) 

Petltioner. 

'Versus- 

/ Union of InOia, 

Roprea;nt3 by General Manager, 

U.F.flallway.naljgacn, 

Quahati-11. 

2, 	Chief Personnel Officer, 

N.F. Railtay ,allgaon,Ghy"41. 

contd, • 7 
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5. Central Administrative Trjbunal 

Ouwa h ti Bench, 

I 	 Bhangaçjarh,thy.5. 

- 	 . 	ReEpondonts. 

.1.11.: 

I 



Noting by Officer or 
- 	 Advocate 

Serial 
No. 

2 

Date 

3 

Office notes, rcpot -ts, orders or proceedings 
w th signature 

.4 

I 3EFORE if HE HO1'BLE THE CHIEF JUSTICE(ACTG.), 
MR D.JBISwAS 

71HE HO1'BLE MR IJUSTICE P.G. AGARWAL 

2.07.05 
* He rd Mr TC Chutia, learned counsel for 

. t e writ petitione s and the learned Standinç 
unsel for the R Spondent Railways. 

Thi3 petition is 	directed 	against 	the o der d ted 	7th 
June 2005 passed by the 

• 	 I arned Central Administrative 	Tribunal, 
G wahati Bench, Guwahati 	in 	Misc 	Petition 
N .75/20 5 arising out of O.A. No.77/2005. 

• I e writ petition rs as applicants before the 
le med Tribunal had 	prayed 	for 	their 
a sorptio in Gro p-D posts in the Raflways 
ci 'iming inter-alia that 	they, 	except 	the a plicant nt 	p itioner 	No.3 	who 	was a pointe in 	the. ear 1976, were appolnte(j 
a 

/ 
Casual Labour rs in the year 1982-83.m( 

. 	p titioner had approached 	the 	learned 
Trbunal lithe ye r2005 and hence, by the 
im ugned order, it 	dismissed 	the 	O.A. 
N .77/20 5 	on. t e 	ground 	that 	the 	said 
Applicatiori is 	ba red 	by 	limitation 	under Se tion 	. 1 	of 	t e 	Central 	Administrative k 	•Tri unalA 

V In view of t ie specific provision und err 
t Act,. e find t at the learned Tribunal in 
pa sing 	t e impu ned order has commjecJ 
no illegalitY and he Ce, the petitioners are nol 

AGP. 1-ugh Court-8/0 1-80,000 21-8-2001 

.. 	. 	. 	'- 	. 	... ....-.,-'...--•.--•-'.-,-,---. 	- 



?.1\cinW°J 

Serial 
No. 

Date Office notes, reports, orders or proceedings 
w th signatw-e 

2 3  4 

ntitled to get any 	relief. 	Accordingly, the etition shall stnd dismissed. However, the ismissa of this )etition will not be a bar on e 	pai of 	th spondent 	authority to )nsicjer the rep  ii any, 	filed by e 	writ 
onths 

petition 
Lesentation, 

within 	a 	period 	of si 

No costs. - 

6d/.- b - 

'tlon ftr 	/ 

'4A —J~ 

Jp 

Noting by Officcr or 
- 	 Advocate 

I 
CIR 

pj o i._ '?Yr58 

aFd sh/oc 

~MIIIFW4) TOBE3 V UY .C9rY 

fltm 
V ,*.*fl*'fl•* 	•• •ø, .....* 	 V  

Superintendent (Copyin eciion) 
: 	Gauhati High Conrt 

4AuthorIscd UI S 76 Act 11872 

-r 	g- 
- 	 - 

-4. 

.... 	
.:, 
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As 

• 	• 

t. 	.-- 

• 	• 	Cf 	. 	-. kv)v e -?c o aE - s 

- 	. 	_. 	- -. 	• 	••••• •--- 

in The 	C.-Intupi 	Atr 	n 	 &I v 1bunj 1 . 	1.. 	Ic utt ' 	L',tch 

CA. 160 . et 1990 

Presud 	Hon'blc ?z 	D 	11 S ' 	D3ttatreulU Jud'ia1 	l'ernber 
Hn 	blo Mr • 	f .p. 	Sinyh, 	'°:inj5tratjve Meutbo 

11 

M0d3 & 31 CLhfl$ 

Vs 

th' 

 Qv!QjQicf ")1n)Prffdgf)  

hJt1 	
' "a i l waY, 	S111g,ri 

Resp onde n t s  

For the AppIicn 	 ,-. 	. 
-. 	'...-.&...er i00, 	Avo3r. 	•• 	. 	. 

. 	. flespidents U. 	 d1,a1, 	t. 	Ocae 

on 	2-9-2000 
Datv 	ct 	 2-8-.000 	 -. 

In this 	 I 	n thp 	p l i n t fez 
32 OPP Icants 

Consi 	crjtjD" 	is 	 th pay 	fo 	- ipcn the 
en,in the 	R al 	in 

rLsp3nrtc 	to absorb 
the 	est of 	rnal? 	I 

2 	 k have h ? 	rc L 	'o -  the applicants re 	the respndents e 11 	a i 	s 	cce 
1I\ tro 	the raply 	th 	thcJ all C at 

5ua I 	Iabu-r 
opp1jcat5 

.&!• 	 _g 
1s 	fw 

Un°r 	briige 	inspetci 	excertng applicants 	N 0  2Q 	3 	31 	and 	32) 
 pondentsthat 

it 	is 	st 	ted 
MIA 	 scrWninq 

	

ti 	u 	ring for 	thc •,., 	•. 	., 	\ 

I r 	i 	
U 

jondr 	Is • 	th 	utt 	sc 	cening 
iu 	propet 

I 	a 	nittnd 
A It 	. 0• 	. 	it.. (rcn SUbp0 	J of phragraph 

• 
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& 	4 ip 

&f 
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reply at Page 2 th 	
th0 LCerc 

is 
C Cnt 	by a 

Constit uted  

need 
net b any dCbL ab.11t the crrj

n 	 there 

 th rreflnt 2o, 3, 	r 	
2ne t lie y n  
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- NAME OF cjntiJo1 
as ier Csukt Lc'tU 

Sri r'1aia kr 	(c) 

1-1(1. 	'.c 

r1i .-t1k I\ijnt 

Sri  
i-Id. 

Sn BiJur Pd. Siiigh 
Sri Deb a!ayn S!ngh 
Sri Kcdr Pas;'J. Singh 

McL AujmwJi1i 
fltir P.ZChfl!fl 

rl f'.u,;ui;i 1,_il 
f-1(. 	5li 5 h) 

I 	•',l 	Ii 	'I 	•I 
C; ' ... 	),I -t , , • I 

fsij I 

	

Sri ):i 	:I'1r 
I•f 

'c: 	I 

::f—f 

FATHER'S NAME 
as per Casual Labour 

Register 

Nd. Maitiuddin 
Ghupsi Roy,  
tiakirnucidin 

RLpain Yadiv. 
t'ld. lZimijan All 

i - uilttjU r ll 
I. ,'\) )(1tIl Srl((ii 

Gulir Hussidn 
Ghaçioo 
Sakhl loy 

Tarak 
Shiv Narayan Singh 

Lal Mohon Singh 
Ghanee Sinçjh 
fldHussaln 
Sarniruddin 
Ancihi Yddv 
Abdul SaUar 
1ll(htTi 	Stii ilia 
id t1Olt111 ill1()iI 

lid til.Uddihl 
t.bdul Ffos.ain 
Seru Mdhaldar • 

1'ld.YaKub. 
{iathr Iidciin 
Sekh Darul 
1(au Ry 

i<au Su'.uh 

.'<.: 

45 	

J 

Iq l (. 
C.  : 
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4. 
- 

• ••. 

;. 	CE/I :je-Lint 
ia!ion, Guwaliziti-Il. 

NQTç 	 . 

As prjudynient of The Honbie Cou anapiitv& ofGenel Manager 1 
'iMcrr thi foflowiny prsons/pcUtioners who are Ex- Casual Labours in 

.:5L orjisum ul Uy.LL/; - dc . '• 1.:rc' rvqueted to submit the 
lxirUculws, as mentioned in AnnuI, to ( CE/LiUqe- Line/MLG thr&cty 
within c;:ic month (Le.within 28-01 -2005) ircm the date of issue of this Notice 
for iurther necessary action. 

1.10 	L.. i' pr Casual 
Labour RegisWr 

i 	 G67 
7. 	. '11'l 
: 

3U/ 
C., 

S.. 

S . 

0 
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II 600 
vcsi;' 12 410 

13 39'1 
14 190 
15.. 66 
16 
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SL4o. 37031 
DISTRICT: 

t 

r.,,, 

T4M ivia 

D.C. MAHANTA (Sr. Adv.) 
T.C. KHATRI (Sr. Adv.) 
MS. BINOYA DUTA 
BHABATOSH BANERJEE 
R.K. JAIN 
G.K. BHATTACHARyyA (Sr. Adv.) 
PRANABANANDA PATHAK (Sr. Adv) 
DR H. N. DAS (Sr. Adv.) 
B. C. MALAKAR 
SAMSIJLHUDA 
BHADRES WAR TANTI 
N.N. SARMA 
JANARDAN DAS 
CHAITANYA BARUAH,(Sr. Adv.)1  
A.C. SARMA 
N.Z.AHMED 
N.C. PHUKAN 
MUNIN (GAUTOM) SARMA 
FAIZNUR ALP 
D.K.KAKATI 	 z 
G.N. SAHEWALLA (Sr. Adv.) 6 
G. K. JOSHI (Sr. Adv.) 
A.A.MIR 
MS. REKHA CHAKRAVORTry 
MRS. JHARANA BORAH 
S. N. SARMA (Sr. Adv,) 
MD. ABDUL MAN NAN 
DILIP KR. DAS (Sr. Adv.) 
PRADIP KI-IATAN PAR 
N. CHAKRAVORTY (Sr. Mv.) 
MRS K. YADAV 
DR B. P. TODI (Sr. Adv.) 
MRS. K. BHATTACHARYyA 
A. K. BARPUJARI 
S.S. SHARMA (Sr. Adv.) 
S. P. ROY 

K.K. BHATRA 
R.P. SHARMA (Sr. Adv.) 
S.C. BISWAS 
P.C. RAYMEDHI 
UTPALDAS(I) ( 

DR S. S. HARLALKA 
D.R. GOGOI 
KHAIRUL BASAR () 
A.S. CHOUDI-IIJRY (Sr. Adv.) 
DINDAYAL AGARWAP.A 
KAMAL AGARWAL 
MD. SAMNUR ALl 
JOYDEVCH.DAS 
V. K. BHATRA 
A.C. BORBORA (Sr. Adv.) 
P.K.KALITA 
SAILEN MEDHI 
MRS. M.B. DUTtA CHOUDHIJRy 
P.C. GOSWAMI 
APURBA SARMA (I) 
K.H. (SALIM) CHOUDHURY (Sr. Adv.) 
A.K. PURKAYASTHA 
ASHISDASGUpTA 
L.P.SHARMA - 

VIJAY HANSARIA 
B. N. SARMA 
J. L. SARKAR 
R.C. SANCHATI 
J.P.BORA 
SISHIR DUTrA St C.R. BORAH 
PK. GOSWAMI (I) 
NS.DEKA 
M.SAHEWALLA 
H.A. SARKAR 
MRS. RUMABORDOLOP 
B. K. JAIN 

IN THE GAUHATI HIGH COURT 
THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, MIZORAM 

ANDARUNACHALPRADESH] 

	

NO .............. .............. OF 	266 
APPELLANT 

	

1(?-2 e-ft 	A - 	PETITIONER 

VERSUS 
1) A. 	 RESPONDENT 

OPPOSITE-PARTY 

Know all men by these presents 	 :c 
..................................... Advocate and such of the undermention:ed Advocates as shall 

accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therewith and fqz that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree 
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear andact on my/our behalf. / 

r 	\r/2 In Witness Whereof I/We hereunto set my/our hand on this ... .12.......... Day of 

N. M. LAHPRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) 
B. M. GOSWAMI (Sr. Adv.) - BHUBANESWAR KALITA (I)(Sr. Adv.) 
J.P. BHATtACHARJEE (Sr. Adv.) B. R. DAS (Sr. Adv.) 
D.C. SHARMA S.P. DEKA 
B. K. GOSWAMI (Sr. Adv.) D.R. GUHA 
A. M. MAZUMDAR (Sr. Mv.) S.A. LASKAR 
P. K. BARUA (Sr. Adv.) SAUKAT ALl (Sr. Adv.) 
S. N. BHUYAN(Sr. Adv.) B. K. ACHARYYA 
J. K.BARUAH(Sr. Adv.) MS. USHA BARUAH 
ANIL SARMA(Sr. Adv.) N.C. DAS (Sr. Adv.) 
B.K. DAS(Sr. Adv.) A.K. BHATTACHARYyA (Sr. Adv.) 
M. A. LASKAR(Sr. Adv.) A. B. CHOUDHURY (Sr. Adv.) 
DR S.N. CHETIA T.S. DEKA (Sr. Adv.) 	L A.S. BHATTACHARJEE (Sr. Adv.) K. P. SARMA (Sr. Adv.) 
A. R.BANERJEE (Sr. Adv.) B. P. BORAH (Sr. Adv.) 
D.K. HAZARIKA (Sr. Adv.) H. K. SARMA 
N.N. SAPKIA(Sr. Adv.) PRABIN BARTHAKUR (Sr. AdVA  
J.M. CHOIJDHURY(Sr. Adv.) M.C. BARTHAKUR 	3 
P.K. GOSWAMI (Sr. Adv.) P.C. GAYAN 
P.G. BARUAH (Sr. Adv.) C.K. SHARMA BARUA (Sr. A 
C.R. DE (Sr. Adv.) ANUP KR. DAS 
D. K. BHATTACHARYYA (Sr.Adv.) DR YK. PHUKAN (Sr. Adv.) 
D. K. TALUKDAR(5r. Adv.) DIBAKAR GOSWAMI 
R.P. AGARWALA (Sr. Adv.) BIJON CH. DAS (Sr. Adv.) 
D.P. CHALIHA (Sr. Adv.) R.L. YADAV 
MRS K. DEKA PRAFULLA ROY 
BISHNU PRASHAD A.C. BURAGOHAIN 
S.S. RAHMAN B.L. SINGHA 
GOLP SARMA P.K. MUSAHARY 
S.R. BHATrACHARJEE (Sr. Adv.) M.Z. AHMED (Sr. Adv.) 
P:C. DEKA (Sr. Adv.) R.P. KAKOTI 
BHARGAVCHOUDHARY SI. RASUL 
P.1<. DAS GURMOORTHYGOpAL 
A.K. CHAIJDHURI B.K. GHOSE (Sr. Adv.) 
B. R. DEY (Sr. Adv.) S. K. BARKATAKI 
A.K. PHOOKAN (Sr. Adv.) DR N. K. SINGHA 



FA 
	

(2) 

SANJOY MITRA 
MS. KALYANI DEVI 
PARAMANANDA TALUKDAR 
MANABENDRA NATH 
MS. MON IDEEPA SARMA 
D.K. KOTOKY 
T. BIDYUT BIKASH 
S.B. SARMA 
S.K. SARA 
YADAB DOLOI 
R.C. DAS 
P.K.TIWARI 
D.C. LAHIRI 
PRANAB BORAH 
DR (MS.) S. RAHMAN 
MRS. S.D. BHATTACHARYYA 
MANOJIT BHUYAN 
RAMESH BARPUJARI 
MRS. NIRUPAMA SAIKIA 
JENAT MOLLAH 
PUSPA KT. BORA 
M.L. SHARMA 
MS. TRIBENI GOSWAMI 
R.K. MALAKAR 
BISWAJYOTI TALUKDAR 
ANIL CH. DUTA 
SINGHNAD CHOUDHURY 
DILIP MOZUMDER 
A.M. BUZARBARUAH (I) 
ARUP KR. SHARMA (I) 
MD. JASIMUDDINAHMED 
DR P.N. HAZARIKA 
ZIAUL KAMAR 
MRS. M. PHUKAN 
R. K. SAIKIA 
SUBRATANATH 
DHANESH DAS 
H.N. GOSWAMI 
H.P. BARMAN 
MS. JYOTI TALUKDAR 
SACHIN KR. SHARMA 
L.R. DUTTA 
J.N.CHAKRAVARTY 
QZI. S. KUTUBUDDIN 	(J 
S.K. KEJRIWAL 
MS. PRATIMADAS 
JAGANNATH BARUAH ,... 
MD. M. ARMED 
MS. B. K. DEVI GOSWAMI 
B.C. SARMA 
MS. J.D ACHARYYA 
V.M. THOMAS 
K.K. PHUKAN 
B. DEVAOSWAMI 
AMAL CHANDRA DAS 
MS.G III KAKATI DAS 
MS. BAHARUN SAIKIA 
MRINAL KR. CHOUDHURY (Sr. Adv.) 
MS. AHMEDA BEGUM 
D.C. KATH HAZARIKA 
MD. MOTIUR RAHMAN 
MS. DIPTI DAS 
M.K. JAIN 
MS. BASANA RAJKHOWA 
S.C. DUTTA ROY 
S. L. JAIN 
B. K. BHATFACHARJEE 
MS. ANUPAMA DEVI 
MS. M. BUZARBARUAH 
MS. MRIDULA DEVI 
BHASKARJ. DUTTA 
MANIKCHANDA 
K.K. MOUR 
B.B. GOGOI 
ABDURROSHID 
M.R. PATHAK 
P.K. SHARMA 
P.K.BARMAN 

RAJEN CFIOUDHURY 
MD. NAZIMUDDIN ARMED 
MD. HABIBURRAHMAN 
JAYANTA CHUTIA 
A.K. ROY 
R.K.PAUL 
ASWINITHAKUR 
JOGESWAR SAl KIA 
A.K. SARKAR 
P.B. MAZUMDAR 
L.M. KSHETRY 
M.K.SAIKIA 
A.J. DAS 
BISHNU BURAGOI-IAIN 
A.F.G. OSMANI 
SANJIBSAIKIA 
MS. PORI BARMAN 
MD. A. SABUR CHdUDHURY 

N. KALITA 
MS. MANOSHI HAZARIKA 
MS. A. BHAGAWATI 
RANJANBARUAH 
JNAN CH. NATH, 
KR. DEEPAK DAS 
MONMOHAN TALUKDAR 
UPAMANYU HAZARIKA 
AMLANDUTFA 
BILLAL HUSSAIN 
T.J.MAHANTA 	 * 
M.D. CHOUDHURY 
MS. S. DEKABARUAI-I 
MR. DIGANTA DU1TA 
MS. NILIMA DEVI 
SATYEN SHARMA 
RAM CR. SAIKIA 
(JJJAL BHUYAN 
DIBAKAR SHARMA (I) 
MS. A.G. BARUAH 
MS. MANJULI DEV 
AMARENDRACHOUDHURY 
DR P. K. BHUYAN 
MS. G. D. MAZUMDAR 
JYOTIRMOY ROY 
ASHIS BHATrACHARJEE 
MS. PRANATI SHARMAH 
KHARGES WAR DAS 
H. K. BAISHYA 
BISWA NATH SHARMA 
CHANDANDAS 
S.K. LAHKAR 
RASAMAY DU1TA 
MS. S. BAYAN ROY 

N. DEV NATH 
D.C. DUTTA 	- 
MS. SNIGDHA BARUAH 
MRS. P.M. DUTrA 
PADMA KT. BORAH 
H.S.THANGKRIEW 
P. J. SAl KIA 
RAJ KR. AGARWALA 
KAMALESH K. GUPTA 
B. C. CHOUDHURY 
JAIRAM GIRl 
SANTANU BHARALI 
P.K.ROY 
MS:GOURI SINHA 
P.C. DEY 
K.K. NANDI 
R.N. PURKAYASTHA 
S.K. SINGR 
D.K. GOSWAMI 
R.K. JOSHI 
D.C. CHETIA 
MD. ABDUL HANNAN 
MD. IQBAL HUSSAIN 
DEBJIT KR. DAS 
MS. A.D. THAKURIA 
MS. ANUBHADAS 

MS. NEELI BORDOLOI 
D.K. KOTHARI 
KAL?ANAtrAHARJEE 

1. 	*d 
DAYAL CR. BARMAN 
MS. R.L. (3OG0I 
MD. K.A. MAZUMDAR 
U.C. BRATTACHARYYA 
TAYUM SON 
MS. R. DAS MOZUMDAR 
MS. SYEDA I.A. BEGUM 
A.S. NIJAMUDDIN 
RANJAN MAZUMDAR 
RAMEN DAS (I) 
N.N.OZAH 
S. K. PAUL 
MUKPER11N 
DRA.C. F'HUKAN 
M.C. DEKA 
PALLAVKATAKI 
S.C. KEVAL 
MS. S. B. BHUYAN 
SKR. MUKTAR 
APARESH CHAKRAVARTY 
MS. J. PHUKAr'4G000I 
GAUThMBAISHYA 
SIDHARTHA BHATTACHARYYA 
M.P. SHARMA 
RANJIT [)AS 
RAMESHGOENKA 
PHANIDHAR GOGOI 
MS. PB. HATLKAKOTI 
MS. SUN ITY SONOWAL 
MS. BABITA GOYAL 
BIMAL CHETRI 
PREM SRARMAH 
BISWAJEET GOSWAMI 
MRS. EVA KAKOTI 
T.C. CHUTIA 
V.K.CHOPRA 
S.K.SINGH 
C.T.JAMIR 
MALKIT SINGR 	L \) 
H.K. SHARMA 
SUDAMACHAUHAN 
U.K BORTHAKUR 
MS. GEETA DEKA 
MS. N. DUTTA SHARMA 
MS. S. ADWANI 
P.J. PHUKAN 
MS. R. PATHAKBORAH 
MD. MW. CHOUDHURY 
RABHUSSAIN 
PALLABH BHOWMICK 
S.M. SARKAR 
S.K. GOSWAMI 
HARMOHAN TALUKDAR 
R.M. CHOUDHURY 
MASLIM GHANI 
J.C. BEZ 
BIJAN CHAKRABORTY 
A.B. ROY (Sr. Adv) 
A.M. BUZARBARUAH (II) 
UTPAL RAJ SAIKLA  
L. NESSACHOUDHURY 
DHIRAJ KR. SAKIA 
J.K. MISRA 
BIPUL SARMAR 
MS. S. DAS BARUAH 
G.K. ThAKURIA 
H. K. NATH 
RAFIQUL ISLAM 
K.R. SURANA 
MS. L. CHENTALAPATI 
MS. D. DAS ROY 
ANUPALDU1TA 
P.K. ROYCROUDHURY 
K.C. MAHANTA 
B. C. TALUKDAR 

NILOY DU1TA (Sr. Adv) 
CHINMO 'CHOWDHURY. 
KAMAL tAYAK 
SK. N. MOHAMMAD 
D. C. CHPKRAVARTY 
GIRISHMIbHRA 
JOGINDE SINGH (Sr. Adv) 
ABU 
B.B. 	RI (Sr. Adv.) 
MD: 	WAHED (Sr. Adv.) 

1AHMED 
AN DAS 

DR GOB II LAL 
B.C. PATF 
F.H. LASI 
MRS. M. ZARIKA (Sr. Adv.) 
SAURAV rAKI 
MD. ABDI HAl 
GAUTAM 
H.R.A.CI IDHURY (Sr.Adv.) 
MRS. MA  ILADAS 

¼N. SARMA 
BENU 
	

DAS 
S.L.1 
N.N. 1< 
MRS.I TA BORBORA 

SR ROY (Sr. Mv.) 
PRADIPI 'S 
MD.M.H AJBARBHUIYAN 
MRS. J. KI-IARBH IS H 
D.N.CH( JDHURY 
5.5. GO VAMI 
K. K. MA LNTA (Sr. Adv.) 

5HARMA 
P.S. 

SINGH 
N.R.P )KAN 
K.P. P 
	

AK (Sr. Adv) 
ARUP 
	

GOSWAMI (Sr. Adv.) 
.S.S.D 

DAS 
MRS. B. CHARYA 
DILIP Cb UDHIJRY 

WAR TALUKDAR 
S.P.MA NTA 
SKCH. OHAMMAD 

MS. AJA ;; 
B. IBOCI )WBA SARMA - 
AK. MAI SWARI 
P.N. SIN( 
NILAMO GOSWAMI 
MS. BH/ TIDEVI. 
DR ZN. 
K.K. DE' 
G.K.DU 
B. MRIN L CHOUDHURY 
KUMUD 3ARUAH 

KR. SHARMA 
ISLAM 

RAJIB )RUAH 
rA HAZARIKA 

K:N.CH )UDHURY (Sr. Adv) 
MRS.A IRA BHATTACHARYYA 
A.K. TH KUR 
A:C. M KANTA 
MS. BHI MIKA CHOUDHURY 
DR AK. 3. THAKURIA 
D.K. MI RA (Sr. Adv) 
.DRA.K SARAF (Sr. Adv) 
DRR.0 BARPATRAGOHAIN 
MD. ALl SEIKH 
B.K.TA .UKDAR 
NISHIT ENDU CHOUDHURY 
G.P.BH )WMIK 
MD.AB )UL HAKIM (I) 

A NATH DAS 
P. K. 	SWAMI (II) 



R.K. DAS (Sr. .dv.) 
PRABIR CHOLd1JRY 
KI-IAGEN GOGOI 
RAJ WAR SARMA 
T.G. BARUAH 
DG. BARUAH 
MD. ABDULHAKIM (II) 
A.C. KALITA 
B.C. SAIKIA 
TAFAZZUL HUSSAIN 
TAUHIDUL ISLAM 
R.D. LAL 
B.C. CHAKRABARTY 
MS. SUN hA KERJIWAL 
SUKUMAR CHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv.) 
TONNINGPERTIN 
BASARUDDIN AHMED 
MS. DEEPA BORAH 
MD. ABDUL MALEQUE 
J. C. GAUR 
H.K. CHOUDHURY 
BIPLAV CHAKRAVORTY 
RN. CHOUDHURY 
ARUNESHDEB ROY 
MS. N. BHAUACHARYYA - 
PRABIN MAHANTA 
H.K.MAHANTA 
M.M. RAY 
P.K.DAS 
MS. SOl-f ELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. T. NATH 
NIRMALENDUSINI-IA 
MISS. Z. TSIBUKHRO 
MS. ANITA DEVI 
MRSANUBARUA 
MS. FATIMA AHMED 
NILUTPALBARUA 
MS. B. DUTA DAS 
UTPAL Cl-I. DAS 
ARUP KR. SARMA (II) 
MS. S. BARPUJARI 
S.S. SAMADURRAHMAN 
BISWAJITPRASAD 
Ms. M. PRADHAN 
A.K. JAIN 
MS. JYOTIMALA KON WAR 
M& CI-IANDANADEKA 
D.R. BORA 
H.R.KHAN 
SYED I. RAHMAN 
PARAMANANDA BORAH 
JAYANTATALUKDAR 
MS. BONTI SARMA 
KULENDRA BHATFA - 
MS. A. DEKA LAHKAR 
P.K. BARUAI-I (II) 
CHITARANJAN GOSWAMI 
N.K. BARUA 
B.K. BAISI-IYA 
IFTE KI-(ARAHMED 
D.C. NATH 
MS. NILUFAR RAFIQUE 
ZAFAR IQBAL 
MS. MEGI-IAMALA SHARMA 
AJANTA SARMA 
AD1LAI-IMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
O.P. BHA11 
DR (MRS) P. CHAKRABARTY 
JAINLJDDINAHMED 
B. KARPUKAYASTHA 
SIDI-IARTHA SARMA 
A.K. DEY 

S.K. MEDHI (I) 
MD. SHAMSUL ISLAM 
RATULGOSWAMI 
JOYPAM SAIKIA 
BHUMIDHAR BARUAH 
DEVA KR. SAIKIA 
PRANBORA 
DEBAJYOTI TALUKDAR 
MS. M.D.G. BARUAH 
BHABANI PHUKAN 
RAHMAN ALl 
DHIRENDRA KR. DAS 
R.K.BORAH 
ALOK VERMA 
I-IRISH IKESH SARMA 
A.R. SIKOAR 
NITYANANDA BARUAH 
N.K. NATH. 
DR PAUL PE1TA 
MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS, R. PHUKAN SAIKIA 
J. N. SARMA 
HAMIDUR RAH MAN (I) 
KAMALESH SHARMA 
BISWADEV SINHA 
H.K.DAS 
B.D. KON WAR 
T.N. SRINIVASAN 
DILIP BARUA 
N.J. DUTTA 
J. K. BAISHYA 
MAThEIM LINGGI 
MS. APARNA DEV 
AVIJIT ROY 
-KRISHNENDU PAUL 
HALADHAR KALITA 
DIBAKAR GOSWAMI (II) 
MRS. N. DEVI SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 
S. P. DEY 
MRS. INDRANI SARMA (I) 
MS. BHANU SENAPATI 
DEBASIS SUR. 
MS. ANURUPA DEY 
D.G.BORAH 
R. K. PRADHAN 
SANTANU BHATACHARYYA 
SATYAJEET SI-I ARMA 
DEBA KR. DAS 
PRIVATOSH BHATTACI-IARJEE 
PARITOSH PURKAVASThA 
MS. RINA BHATrACHARYYA 
DEBAJIT BHA1TACHARJEE 
PRADIPDUTrA ROY 
M.K. MAJUMDAR 
B. M. CI-IOUDHURY 

SOUMIIRA SAIKIA 
SYED MD. T. CHISTIE 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHATFACHARJEE 
S.C. BHARALI 
MANOJAGARWAL 
HAREN DAS 
MS. AJANTA NEOG 
ARNAB BISWAS 
SAHIDABEGUM 
MONMOHAN GOSWAMI 
P.C. CHOUDHURY 
M.N. NATI-1 
MS. UMA CHAKRAVORTY 
MS. JUTHIKA CHAKRABORTY 

(3) 

I 

MS. S. SENAPATI 
MANAS SARANIA 
MRS. PRANITA CHOIJDHURY 
DEVASHISTHAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA 
SUMAN CHAKRABARTY 
ABRARAHMED 
MS. SANGHAMITRA DOWERA 
PRASANTA KHATANIAR 
ANUP JYOTI SARMA 
S.C. CHAKRABORTY 
P.M. DASTIDAR 
HAMIDUR RAHMAN (II) - 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJIT DAS 
MS. REETUJA DUTTA 

- S.K.TEWARI 
TAPAN KR. DAS (I) 

• SHAH S. A. RAHMAN 
PARAG K. DU1TA 
P.C. BARPUJARI 
B. N. HAZARIKA 
R.R. KALITA 
M.K. SHARMAH 

• B.C. KALITA 
DR B.U. AHMED 
M.U. MAHMUD 
B.N. SARMA BORDOLOI 
SALAHUDDINAHMED 
MRS. J. SAIKIA BHUYAN 
NARAYAN CHAKRABO.1Y 
SASHANKA DASGUPT4,, 
RIPUNBORA 
JAYNALABDIN (I) 
T.RMAZUMDAR 
ANUPAMSARMA 
KAMESWAR LAS KAR 
U.K. THAKURIA 
J,M.DAS 
MS. G. DAS LAHKAR 
CHANDRA BORUAH 
S.RSHARMA 
BHUBANESWAR KALITA (II) 
N. K. GOLDSMITH 	I. 
SURAJITDU1TA 
A.K. MEHTA 
ANJAN J. SAIKIA 
A.K. BARUAH (II) 
BALDEVSINGH 
Y.S.MANNAN 

- RAJSEKHAR 
PULIN BISWAS 
MONOJBHAGABATI 
SONESWARDAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. S.B. CHOUDHURY 
U.S. AGARWALLA 
P.K. SENSOWA 
O.K. MAHESREE (Sr. Mv.) 
N.N. BHUYAN CHOUDHURY 
SARBES WAR DAS 
MRS. AMI B. SARMA 
AFTAB ALAM 
J.K. ADHYAPOK 
COL (RID.) M. GOSWAMI 
B.K. SINGH 
MD. AYUB ALl 
ADHIRS. CHOUDHURY 
S.R.SAIKIA 
BAHADUR RAMCHIARY 
TA PAN DAS (II) 
MRS. PUSPA GOGOI 

MS. APARAJITA SHARMA 
AJOY KR. DAS 
BIMAL KR. JAIN 
REKIBUDDINAHMED 
MRINAL KALITA 
MS. CHANDRAMA SARMA 
K.D..CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 
K. KATH HAZARIKA 
PARITOSH BAN 1K 
'ARUNABH CHOUDHURY 
BHASKAR DUTTA 
TAYAMSIRAM 
DULALTALUKDAR 
C.R. BISWAS 
BHASKAR KR. SHARMAH 
AK. SAIKIA 
DINESHAGARWAL 
MS. PANCHALI BHATTACHARYA 
MS. MAMONI CHOUDHURY 
MS. TRIPTIDHARA DAS 
SURAJIT CHAKRABARTY 
MS. U. BHATrACHARYYA 
MS. MOMIKSHYAARUNA (OZAH) 
RAJESH AGARWALL 
ABDUL MALIK 
MS. D.S. NEOG 
MS.N. N.AHMED 
MS. S. T. SARMA 
H. B. GOSWAMI 

- KHIZIRULMONIR 
MRS. K. K. CHOU DRURY 
MS. MAMON DEKA 
MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHATTACHARYYA (I) 
MS. ECHO SHARMA 
KALYAN PATHAK 
MANISH GOSWAMI 
MRINMOY KHATANIAR 
DIPANKAR BORA 
SUMANSHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTTA 
MS. MOUSHUMI DEKA 
MS. CHAN DANA NANDI 
SUNILAGARWAL 
HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUMI) 
O.P. SAHARIA 
S.C. ACHARYA 
S.S.DUTTA 
AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
Dipu MANI THAKURIA 
JAINULABEDIN (II) 
JAWRA MAIO 
JOGEN HANDIQUE 
IA. TALUKDAR 
BIKRAM CHOUDHURY 
NABAJIT BHARALI 
MRS. H. M. PHUKAN 
A.R. MEDHI 

• M!. BABULUR RAHMAN 
RK.PODDAR 
MD. ILIASH ALl 
RAMKRISHNA BHATACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTTA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUT OZAH 
BIKA5 HAZARIKA 
MS. MOM NATh 



&O.. (4) 

S. K. 	AS SHAJAHAN ALl BHASKAR BARMAN SANTOSH JAIN 
RAH 	TALl DHIMANTALUKDAR MSBIJOYABAlRAGI SUNIL KR. JAIN4  
DEVA ITSAIKIA U.P. BARUAH - PABITRAS. BHATTACHARyyA DIPENJYO11DUTrA 
MATIN B. U.AHMED MS.ARUNIMASENAPATI . SURAJITBHARALI 	. . MRS. BANANI DAS B. K. 	AZARIKA MS. SUJATA CHANGKAKOTI MS. BABINA BEGUM RAJESH KR. CHAYENGIA SONJ Y SARMA 	 . • A.L. MANDAL MS. NANDITA BHARALI 
MD. A. J. 
ASHIF HMED 

ATIA UTPAL DAS (III) 
S. 

SUJITKR. GHOSH 
Ma ASHA TEWARI 
MRS. R. BORO BOF.AH 

• 	 . K. KHAITAN MISS. RUPALIM DAS 
MATU MHMAN MRS. V. L. SNGH PRANAB SHARMA 

MIS. REKHA DEKA 

A.K. B SFOR ARNAB JAN DEKA MISS M.M. BORAH 	. 

MSJ N. MEDHI KALITA 

SHOU ENSENGUPTA S. K. SINGH MS. BANTI BAISHYA MANASH GARODIA 
I 

O.K. JA N NIRAN BARAH RADHA M. DAS JAKIR 	I. BORBHUIYA SIJIJL 

MS. M LLIKA DUTTA 	• MRS. A. A. BEGUM PADMESWAR DEKA • 
BIR BHAUACHAIJEE 

AJUNG AIER SONESWAR SAIKIA ANUPAM CHAKRABORTY MS. DIPIKA BORGOHAIN 
H. B. S RMA J. P. CHAUHAN ANGSHUMAN BORA MRINALENDU CHOUDHURYI  
PRAJ 	N C. DEKA DEBAJITGOGOI RAJEEV DAS DHRUVAJYOTI PATHAK 
ARIND M BARTHAKUR GAUTAM SOREN . BISWAMBHAR SHARMA KAUSHIK HAZARIKA 

J. D S AFSARUDDIN CHOUDHURY HARGOBINDA BORUAH . DILI1 BARUAH (II) 
P.K. TA UKDAR • JOGEN BORDOLOI MS. JITUMONI SHARMA MD. ABDUL MATLIB 
MS. MO SYNA SYREEN SUNIL KR. SINGHA PUTUL CH. GOSWAMI RAJIB HAZARIKA 
MS. K. 	. PHUKAN MRS. B. BHUYAN 	• RANJAN GOGOI NABSHISH GOSWAMI 
MS.J. NIBORA ARUNNATH MISS. LOLITA RENGMA DEBASHISH BA1TACHARYA 
MANAS BARUAH MS. M. BORDOLOI MISS. BASABI DAS KUMLJDCH.BORO 
K.K.BH TrA SADHANKALITA MS.RUPANJALIDAS NARNDRANATHJHA 
MRS. 	NI DUTA CHINMOY BHATTACHARYYA MANISH CHOUDHURY 	. RANDEEP SI-{ARMA 
ASLAM HAN ANUPAM CHAUDHURY MISS. MARAMEE GOGOI MS. TAMANNA BORA 
PRANA CHAKRABORTY PRABAL KATAKI NABIN DEB NATH MRS.FARIDA BEGUM 
MS. PU BI KALITA SANJU GANGULY MRS. CHAYA DEVI NEELANJAN DEKA 
JAYANT DEKA R.K. BOTHRA MS. BASHARI SEAL DEVPSHS BARUAR 
NAVARO N NATH MS. NAVANITA MITRA 0 MISS DEBALINA CHOUDHURY MS. MEETA DEY 
MS. NIR ALl TALUKDAR RAM NAKSHTRA MS. SMRITISHREE CF-IAKRAVARTY 
N.A. LAS R S.N. RAY MISS. MAMANI BASAR 

TUSHAR KT. RJKUMAR 

NAJROL QUE D.K. SARMAH MISS. SANCHITA ROY 
MISSiS. MADHURI NEOG 

MIThUN LUKOAR MS. ANUPAMA DASS MISS. ANJALI DAS 
MRS. FUNUMI DAS 

KANHAI LAL GUPTA MISS.B. MAYA CHHETRI MISS. R. DEKA DIPAK KR. KALITA 
MRS. M. OHAIN L.K. BORAH NURUL I. CHOUDHURY 

MD. MASUD-UR-RAHMAN HAZARIKA 
TAPAF1 CH. DAS (III) MRS. GIT MEDHI R.K. ADHIKARY MD. A.K. HOSSAIN 

B.S. BAS MATARY S.K. SHARMA MS. KAVERI MEDHI 
SANJY KR. CHAKRABORTY 

P. DAS MISS. ANITA DAS MRS. D. BAISHYA (GOGOI) 
DHRUBA R. SAIKIA (Sr. Adv.) J. K. SARMA 

KAIJSHIK GOSWAMI 
MS.AfJUAHMED 

. ABDURR.SHEIKH 
INDRANE LCHOWDHURY MRS. M. CHOWDHURY ROBIN KR. DU1TA 
MRS. R. S CHOWDHURY ZIAUL ALAM 

MS. TAPASI DAS 
SHARI UDDIN 

SUBRAT HUYAN (I) MS. N. HOMC}-IAUDHURY 
j 

HEMANTA KR. SARMA (II) 
MRIDLL KR DAS 

MRS. JYAI NA SIKDAR S.K. SINHA . MISS DIPSHIKHA DAS 
MRS. CHANDANA SHOME 

MRS. M. S RMA BARUAH ROMEN BARUAH RAJESH KR. BHATRA 
RITUPARNA HAZARIKA 

J. P. DAS ARU PANANDA CHOWDHURY SAGARRAVIG. I 
ABHIJIT DAS 

HIRALAL AURYA NILADRI BHATTACHARYYA PADMADH ARUPADHYAY 
MS. KANCHAN NEWAR 

KAMALAK HYA DAS MS. I. KRISHNATRAIYA MISS. PEACE LAHKAR 
HRISHIKESH DAS 

MS. IPSITA GOHAIN MS. PAHARI SAIKIA IKBAL H. SAIKIA 
PRABI14 DAS 

MS. DIPAS REE SINI-IA N. K. BARKAKATI DIBYAJYOTI BORAH, 
ANKUR BHUYAN 

MS. NIRU MA BARUAH ASHIM KR. CHOUDHURY MISS. 1-IASINA YESMIN 
MRS. SHAHNAZ BEGUM 

MS. PAPIA HAKRABORTY MS. S. HAZARIKA MRS. JURI D. BARMAN 
DEVA KR. DAS (II) HAREKRIS NADEKA RUPJITDE MISS. ASMINA BEGUM 

SAJIDRA N R.K.NATH MRS. RAKHEEBDEB 
MS. ROUSHANARA CHOUDHURY 
RABINERACH. PAUL MS.APAR AAJITSARIA D.J.DUTTA MRINMOYDUTtA 

G.B. DAS R.K. SARMA MISS. SANTANA SARMA 
MS. M. BHATrACHARJEE 
MS. NA'/ANITA BARUAH DEBAJEET OSEN DINAMANI SARMAH BIMAL SARMAH 

5K. MEDHI (II) PARTHACHOUDHURY AMBAR BARKATAKI 
UJJAL I$R..GOSWAMI 

BEGUMR. 
ALOK DEB 

. SULTANA B.P.SINHA MISS.NIZIFAKHANAM 
MRINALKT.NATH

1 

P. MANDAL ROFIQUDDINAHMED DURGAI
MS. BARNALIMAHANTA 

MS. B. CHA RABARTY AISWARYYA SARMA MISS. NJMITACHOUDH1JRY 
MS. INDRA I CHETIA MS. A. BARUA 

MIZAZUR R. BARBHUIYA 
DILIP KR. JAIN 

SANJAY ROY 
MS. ANUPA DEVI MD. NIZAMUDDIN SEIKH MISS. IJUMONI THAKURIA 
SIDDHART ABARUAH DIGANTAGOGOI 

IM11 LONGJEM 
ARUNDEVCHOUDHURY 

S.R. RAJBO GSHI SANJIB ROY MISS. BIPASHA SARKAR 
NAKUL KALITA 

K.K. BHATT CHARYYA MS. KALPANA GOGOI (SARMAH) MISS.RINISHARMA 
MS. MUNMU N B. SARMA 

MS. MANJU IKA BAROOAH •  ANIRBAN DAS SHAMIMA JAHAN 
MISS. RAN JUMONI NEWAR 

MS. MANJU I-IA JHA MRS. INDRANI CHOWDHURY NILOUTPAL RAJKI-IOWA MOIRANGThEM G. SINGH 
MD. KHORS EDALI ANAN KR. BHUYAN R.K. 0EV CHOUDHURY 

SANDIP HATrACHARJEE 
ZAHANGIR FIUSSAIN PALASH DAS SONIT KR. SAIKIA 

DEBASHISH SAIKIA 
S. N. DEV PLIZARI MS. BIPMKKHI BORTHAKUR MISS. SEWALI KEOT 

NAN DAN SARKAR 
DIGANTA KI 	MISRA 	. DIPAK KR. DEY. MS. MITALI MAI-IANTA 

SOFIQUR RAJIMAN 
MD. AFTAB I-USSIAN 

U '  
PARTHA P. BARUAH GAUTAM KR. SARMA 

UDAY J. SAIKIA 
MRS.N.S.A1 .MEDISLAM AJITKR.DUTrA SHAHAB UD. MAZUMDAR 

PANKAJ KR. DEKA 
MS. G.R. MA!-BLARY MD. BAHARUL ISLAM (I) ABDUL MANNAF IMRAN Hi LASKAR M.K. MODI MD. TARIQUL ISLAM . •RAGHUNATH PD. ROY I 

IA., HAZARIIA ABU SAVED NURMOHAMMOD SARKAR 
MS. BANASHREE GOGOI 
MISS. HIRAMONI DEKA 



 

ISWAR CH. G9I 
MISS BIJOYA 9INHA 

SUDIPTO BHAUACI-IARJEE.' 
PRAHLAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAK BORA 
DIPANKARPO. BORAH 
RAJESH KR. AGARWAL 
MRS. SACHITRA BORA 
SUJOY GOSWAMI 
RINKUMAHANTA 
JAIDEEP PURKAYASTHA 
ZAKIRULAHSAN 
MISS. RINKI BISWAS 
MISS. SI-IABNAM CHETRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHADAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NANDINI MUKI-IARJEE 
NEERAJ ANAND 
GITARTHA PATHAK 
SANKAR P. BHATACHARJEE 

• MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MANISHA SHARMA 
GAUTAMRAHUL 
MS. ANITA VERMA 
TONGPOKPONGENER 
ANILGOHAIN 
MISS. ANUJITA BORA 
SANJAYKR. SINGH 
SANJIBBARUAH 
MISS. SOBHANA SAl KIA 
MISS. MOON BARUAH 
BRIJESH SIIARMA 
MISS. RAKHI PATHAK 
RATANCH.DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIRUDDIN 
MS. N. M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BIJOYCHETIA 
SUBHAJITBANIK 
SAHADEV DAS 
DR K. UDDINAHMED 
MD. A. 0. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIYATI KALITA 
MRS: SADHANA KALITA 
ARUP GOSWAMI (II) 
MS. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SHUROTZAMAL SHEIKH 
SUMAN CHETLA 
ALAKESH DEV SARMAH 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPEN CH. PEGU 
KUNTAL SHARMA PATHAK 
DEEPAKKEJRIWAL 
MISS. AMI SAl KIA 

(5) 

MRS. RUBI G. GOHAIN BARUAH 
MISS. JOYATI PAUL 
MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITABAISHYA 
ABHIJIT DAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS.HIRANYAMAYEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBI-IADEKA 
MRS. S. BORPATRA GOHAIN 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAM N. GOSWAMI 
ANOWARHUSSAIN 
ADITYA HAZARIKA 
SHIMANTANEOGI 
RUPAK OHAR 
TAPASDHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA (I) 
ROUSHAN LAL 
MD. ROFIQULALOM 
MISS. PRANATI DAS 
RATUL DAS 
MISS. BAGMITA SARMA 
MIS S. P. R. MAHANTA 
SANTANU BORTI-IAKUR 
MISS. MITALI BHUYAN 
MISS. SABINA YASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONABALI AHMED 
BHASKAR NATH 
ALIN SARMA 
KULA PD. GOGOI 
H. M. A. MANNAN LASKAR 
BIBI-IASH PATHAK 
MD. JYOTSHNAALI 
JI11J BORAH 
MISS BABITA DAS 
MISS RUNMANI DEKA 
MISS MURCHANA SARMA 
ASHOKKR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MON DAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAIMARI 
MISS IVALINA DEKA 
SANJIB GOSWAMI 
SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MANINDRA CHANDRA DAS 
MUL HOOUE AHMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 
MS. V. N. LASKAR 
MISS RANJITAVERMA 
HARINARAYAN SARMA 

MISS DIPANJALI DEKA 
MD. ALAM GEER 't) 
NUR ISLAM 
BABULDEKA 
AJOY KR. PHIJKAN 
ATALTEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 
.J.A. HASSAN 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISS JAYA CHANDA 
NITESHBHATRA 
MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKA TALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEET KR. BARUAH 
SULTAN AHMED 
MISS BARNALI BAR UAI-I 
MRS. M. MAZUMDER DEB 
MS. PANKAJA UPADHYAY 
THANESWARSARMA 
ASI-IIM TALUKDAR 
ABID ALl 
MS. SIMA GUPTA 
D. N. BHATACHARYYA 
MISS SUDAKSHIF4A KHANIKAR 
ASHIMANTA GOSWAMI 
ANIL SHARMA BHATRA 
K. R. PATGIRI 
DEBENDRA SAHARIA 
RAJIBSARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 

• MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKA SINGI-IA 
JAGADISH Cl-I. GOGOI 
MISS SWARNALI S. CI-IOUDHURY 
1-IARIBRATACHANDA 
MUKUTCH. BHA1TA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANI G. KUNDU 
SHEKHARCHAKRABORTY 
OM P. AGARWAL 
RANABRATA BANERJEE 
MS. SUM ITRA SARMA 
MRS. BANDANA DEKA 
TARUNBORA 
MOTI RAJADHIKARI 
MISS SABBINA YASMIN 
BISWAJIT BURAGO}-(AIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOI-IAIN 
NEEL KAMAL DEVNATH 
MISS DIPANNITA CHAKRABOR1Y 
NAZMUL I. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS. NAZNEENAHMED 
RIYAJUDDINANSARI 
SOURAVSHARMA 
MS. SIMA RANI DEY 

I 

• MD-4WRBAN All 
SAHIDUL H. SARKAR 
GAUTAM SHARMA 
MISS. ADITI BIIATrACJARJEE 
DHRUBABANIA 
GAUTAMCNAUDHURY 

• SATYABRAT DEV SARMA 
MRS. NIRADA SEAL. 
NARAYAN D. BHUYAN 
KULAJITDAS 
MD. ASLAM KHAN (II) 
SAMIULMUNIR 
SANTANU GOSWAMI 
NARAYAN SHARMA 
MS. PANCHALI BRAI-IMA 
MAMSHNATH 
MISS. REHNABEGUM (II) 
MS. RAJI CHETRI 
KISHOR KR. BHANSAII 
DIBAKAR BORAH 
NARESH MARKANDA 
MRS. MAITREVEE BORAH 
JAYANTA KR. PARAJUL1 
BAPAN CHOWDHURY 
UTPAL KR. KALITA 
MS APARAJITASAIKIA 
MRS. MEERA H. BORAH 
DEBABRATASAHA 
MS. ANIMITA GOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAHAJAN 
ABHIJIT BI-IAUACHARJEE (II) 
ARSHAD CHAUDHURY 
PRANABKR. DAS 
MS. MITALEE LAHKAR 
KHANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD. ASLAM 
PRANJALDAS 
MS. PANNA SHARMA 
MS. MONALISA KOM WAR 
SANDIKDEORI 
MS. M. CHAKRABORTY 
DEBOJITSENAPATI 
RAJKUMART:SINGH 
MS. B. GHOSH(SEN) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 
JAI KISHAN BAJAJ 
MS. JAYATI PURKAYASTHA 
MS. PAREE GOGOI 

• 	A. M. BARBHUIYA 
MISS. ARJUMANDA BI-IANU 
MS. KANGKI BORKATAKI 

• 	BINOYPATHAK 
NITYANANDA UPADHYAYA 
SANJITSHIL 
MS. JULIE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA RANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PATHAK 
SUBI-IRANGSU DHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 
SANJIB GOGOI 
ABHIJIT B}-IATrACHARYA (III) 

 



(6) 

MS. SWARNALATA GOSWAMI MS. BI-IARA11 MUKHERJEE 

/ 

. 	 JRWDER SINGH SODHI SAMUDRAGU2L\ DUTtA MAINULH. BARBHUYAN MS. MALABIKA P. GOGOI MD. GIASH (JDDIN MISS KABITA GOSWAMI MUKTI RAM LASKAR SRAVAN KR. TALUKDAR MS. JULIANA RAHMAN RAJEEB KALITA 	4 
MISS BllHTA BARUAI-I HIFZULCCHOUDHURY MUSTAKIMRAHMAN TRIDEEPBARUAH 
RAFICUL 
MISS KAMALA 

ISLAM (II) SUSHANTA DAS PRANJAL BORTHAKUR MS. AFSANA IRFAN 
SING1-IA AMIT JALLAN BIPUL KR. DAS MRS. DIKSHA H. BAROOWA 

MISSArLJPAMAROy ISTIAQUEALAM 
- ASHOKKR. BORAH (2) MS. TRIPTI PATOWARY 

BISWAJTCNAKRABORTy RAJIBCHAKRAVORTY. MISS PALLAVI TALUKDAR KRISHNA KT. DAS 
MO. RAPIKUL ISLAM (III) LASHMI N. DIHINGIA INDRAJEETSHARMA NAYAN MONI HAZARIKA 
BINODA TALUKDAR RAKESH DUBEY SUKUMAR SARMA ZAKIRHUSSAIN(II) 
MISS MINERVA BARTHAKUR DEVJYOTI CHOUDI-IURY NAYAN JT. SARMA 	- ABDUS S. AKAND 
MISS NIjrU HAWELIA PRIYANKU SUNDI . 	RIrU BARNA bEKA MRS. SABINA YESMIN (II) 
RAHUL EZBARUAH SUBATA NATH (II) MS. MOMITA BARAH MRIDUL MAHANTA 
ABU NAERUDDIN AHMED 
SUMIT dAS 

MISS GITY KALITA MISS LIPIKA DEVI MRS. SONGITA MAHANTA 

SANACI-IOWBA SINGHA 
ROSHAN MALOO (JAIN) RITURAJ BISWAS ABDUL GONI 
MS.ONTIMA SHARMA MISS SEEMA CHAKRAVORTY TIIAK RANJAN SARMA 

YUNUSI-I AHMED 
MISS RI4A DEVI 

TAPAN ROY SATYAJIT KR. SHARMAH THAKUR 	MD. BAHARUL ISLAM (II) 

N. ANIX iINGH 
MOINUL HOQUE ANSARY DR MATIUR RAHMAN MOHENDRA DEKA 

BAN DAII KR. 
MD. RAHMAT ALl (II) MRS. P. DUTA BUJARBARUAH MRS. BABL1 DAS SARKAR 

KAR MISS MARY GOGOI AMAL KALITA JONE KUMAR SENAPATI 
BIKRAMMALAKAR IDRISHCHOUDHURY MS. MANJUAGARWALA IFI1QUERRAFIQuE 
LALIT KF. MINDA MS. MINAKSHI BHATTACHARJEE 	MOBARAQUE HUSSAIN IDRISH ALl SHEIKH 
MD.FAJLIEY K.R. AHMED JYOTIRMOY PATO WARY PURBADRI BANERJEE MISS ELAKSHI DEKA 
AMZADUSSAIN 
PI-(ANINbRA KALITA 

SHEELADITYA MRS. C. BARUAH TALUKDAR MD. ABDUL AWAL ALAMGIR 

JITEN PA'YENG 
MADHURYA MAHANTA ZAKIR HUSSAIN KAMAL KISI-IORE GOSWAMI 
MISS SHEHNAZ RASUL MAZHARUL ISLAM BHASKAR JYOTI DAS 

MS. KAthRI DEKA RASIDULHUSSAIN MRIDULKR. BORAH BIBEKA NANDA GOGOI 
PRADIP R. KALITA (II) MISS ANJANA SINGHA MRS. NANDITA NATH - DHRUBOJYOTI CHAKRABORTY 
SANTAU BORA MD. ABUBAKKAR SIDDIQUE MISS KALPANA TALUKDAR MS. ARUNDHUTI BARUAH 
KARABI <ALITA ABDUL AWAL BHUPEN KUMAR ARUNANGSHU DHAR 
MISS MANIKA CHOUDHURY SOHEL ALIM MS. MITALI GOGOI MS. SHABANA AZIZ CHOWDHURY 
MISS RLMA DAS JAHID M. A. CHOUDHURY MISS RULI BARUAH TAPAN RANJAN DEURI 
RAFIQ1JL ISLAM (IV) MISS JULFIYA BEGUM DIGBIJOY MANDAL MANOJ KR. SARMA (III) 
MASTERSHELIM 
MRS. SU'NITI KALITA 

MD. HOSNUL HOQUE SANTANU PARASHAR MRIDUPAWAN GOSWAMI 
TRIDIB BAIDYA MS. MRINALEE BHUYAN AMLAN SARMA 

MD. NEK BUDDIN AHMED SANTANU KR. SARKAR SWAPAN KUMAR DAS MS. MADHURIMA DU1TA 
RAJIBBORPUJARI . PRASANTAS. DEKA MS. ALPANA SAIKIA AMITGOYAL 
DIGANTA BARMAN MS. BINITA SWARGIARY MISS NASHREENAHMED DEBASISH SINGHA 
SAMIR LA 
ABDUL I 1IASHEM KHANDAKER 

MISS SNIGDHA DAS MISS NILAKSHI BARMAN . 	YADAV PRAN DAS 
ATANU GANGULY SAIKH MD. A. PAHLAVI JAGAT CHANDRA BORAH 

DR TILO( DASGUPTA BHARGAV SARMA SHAH NEWAJ AHMED ANGSHUMAN SARMA 
ASHIMPUAMRBARUAH TALATH. HAZARIKA MRS.ABHINANDITACHAKRABAR1Y MS.TINKUSOM 
SANJAYSINGH 
PRATIMkR CHAKRABORTY 

DIPAYAN DUTA - 	MRS. NIBEDITA SARMAH MD. IMRUL HASSAN 
GHANASHYAM DAS MANASH HALOI MS. APARAJITA BHUYAN 

MOHD. I4AM UDDIN 	 . NAYANJYOTI MEDI-Il MISS SUSMITA KANUNGOE BHUPEN SARMA - 
NEELO11PAL DEKA MS. MOON MOON LASKAR MS. TEENA SHARMA BISHWAJYOTI PATHAK 
MS. RUINA SULTANA DILIPDEY MS. MANISHA SARMAH AZIM HUSSAIN LASKAR 
PARSWAJYOT1 DAS NAIR MANOJ KR. SARMA (II) MISS BIJU RANI KALITA 
MS. AYSHA SIDDIKA MRS. JENNIFER ZAMAN MISS BARASHA DAS 

Receive1 from the executant, Mr/Ms .............................. .....................  ................ will lead 	.. And Accepted 
satisfied and accepted me/us in the case 

/Y4 
AdYocae Advocate 	 1- Advocate 

I And Accepted . 	 ' 	. 	 And Accepted 

. 	

t4M-  
Advocate Advocate I .  

ntedandTuffished fly Gauhati 7{igfi Court Barf4ssociation ;  çuwafiati-781 001 
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C 	 •', 	 VAKALATNAMA, 

BEFORE THE CENTRAL ADMINISTRATIVE TfflBUNAL 
GUWAHATI BENcH. 

OA No. 21'of 2006 

Sri Tapan Chandra Dey &'Ors 	 .Applicaflt 

-Versus- 

U.O.I & Ors 	 Respondent 

lfW ' hri Jam mi Kanta Sahana. Dy.Chief Engtneer/Br./Line/Maligaon. 
of the Northeast .Frontier Railway. Administration, who is 	so ex- officio authorised 

to act for and On; behalf of the Union of India as representing the Northeast 

Frontier Railway Administratipn do hereby appoint and 
authorised Srri/Smt.B.. Devi. Railway Advocate. GuwahiL to appear, act, apply, plead in and 
prosecute the abov.e described suit/appeal/proceedings on behalf of the Union of India to file 

: and take back document, to accept processes of the court to appoint and instruct counsel,, 
Advocate or, pleader, to withdraw and deposit moneys and generally to represent the Union of 
India in the above described suit/appeal proceedings and to do all things incidental to such 
appearing, acting, applying, pleading and presenting for the Un:ion of India SUBJECT 
NEVERTHELESS to the condition that unless express authority in that behalf has pjviously 
been obtained from the appropriate officer of the Govt. of lndi& the said 
Counsel/Advocate/Pleader or any cOunsel, Advocate or Pleader appointed by him shall not 
withdraw or withdraw from or abandon wholly, or partly the, suit/appeal/claim/defense/ 
proceedings against all or any defendants/respondents/ appellantsl plaintiffs/opposite parties or 
enter frito agreement, settlement or compromise hereby the suit/appeal/proceedings is/are 
wholly or partly adjusted or refer all or any matter or matters arising out in dispute therein to 
fih OVIDE THAT IN exceptional circumstances whn thre is not sufficient time to 

consult such appropriate officer of the Govt of India and on omission to settle or compromise 
would be definitely prejudiOial to the interest of the Govt. of India the said Pleader/Advocate or 

• 'Counsel may enter into any agreement, settlement or compromise whereby the suit/ appeal 
proceedings is/are: wholIy o.r partly adjusted and in every such , qase the said 
counseVadvocate/pleadei.shall record and communicate .forthwith to the said officer 'the special 
reasons for entering into the agreement, settlement or compromise 

	

I hereby 'agree '1o' ratify all acts done 	by 	the 	aforesaidfi/Smt 
B. Devi, Railway Advocate GuwahaiLin pursuance of the authority. 	: 

IN WITNESS WHERE OF THOSE presents are duly executed for ad on behalf of the 
Union of India this 	 ,, 	day of I M2005. 

EQhEUNLQNFINDIA 

H 

" 


